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STATUTORY RESOLUTION APPROV.
ING PROCLAMATION ISSUED RY
THE PRESIDENT ON 30TH JANUARY,
1988 IN RELATION TO STATE OF

T TAMIL NADU—Contd,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM): Madam, I rise to
move:

“That thig House approves the FPiocla-
mation issued by the President on 30th
January, 1988 under Articlg 356 of th:
Constitutien in relation to the State of
Tamijl Nadu.”

The Tamil Nadu Legislative Assembly
— gwas scheduled to meet on 28th Januaty,
1988 to vote on the confidence moticn (o bz
moved on behalf of the Chicf Min'ster
Smt  Janaki Ramachandran. The Governor
of Tamil Nadu has reported that when the
Assembly met at 10,00 hrs., the Speaker
announced that he had received a tclephonic
message from five Congress (1) members
informing him about their resignationg from
the House and the Congress(I) Party,
When the members belonging to Congress(l)
Party objected to this announcement, the
Speaker adjourned the House to 12.00 hrs.

The Governor has further reported that
when the House met at 12,00 hrs., the
*Speaker announced the decision to aisquali-
fy six former Ministers on the basis of 2
complaint made by Thiru Tamilmani 4nd
adjourned the House to 3.00 p.M. Accord-
ing to the Governor, it was impioper on
the part of the Speaker to have adjourned
the House twice instead of taking up the
vote of confidence.

After the Houge wag adjourned by the
Speaker, rival group comprising Congress
(), ALADMK (Jayalalitha faction),
C.P.I. and C.P.M, etc; are reported to have

)cld a parallel session and elected Cong-
ress(l) Party member Thiru S. Sivaraman

f as Speaker after dismissing the present

| Speaker Thiru P, H. Pandian from his
post. They also passed the following two
resolutions:—

(i) Expression of no confidence in Smt
Janaki Ramachandran’s Government,

[8 MAR 1.,88]

n relation to 210
Tami! Nadu

(i) Adjournmen. of the House sine
die,

The Governor felt th:t this was onwarran-
ted and led 1o a s.iation wheie fature
business of the Leg.s:ature could no' b2
conducted peacefully,

When the Assembiv met at 3.00 p.M.
complete pandemoni.m  prevailed in the
House, Chairs, wrenched out mikes, papcr
weights. chappals ilew gcross the House
and the members encaged in fisicuff Jead'oy
to injuries to some of them, The Governor
has stated that the pandemonium which
prevailed in the Hcuse gt 12.00 ars. and
at 1500 hrs. and th: polizz inteivention
inside the House has been one of the most
sordid chapters in th: annals of 4 Legis-
lative Asszmbly,

A very large numYer of M.L.As. were
forced to leave the Assembly {Chamber
leaving only 110 out of 222 members
(effective strength of the House) present in
the Chamber, Once the members other thap
those belonging to A LA.DM.K. (Mrss.
Janaki Ruamachandran factiony) D.M.K.,
Muslim League and Janata had 1=f1, the
House passed a vote of confidence in ths
Ministry headed by Mrs. Janaki Rama-
chandran. The Governor has reported that
the manner in which voting was conducted
by ALAD, MK: Party casts serious
doubts about its claim that it had bez:n able
to win the vote of confidence a5 only 110

members out of 222 were present 1n the
House,

The Governor further stated that atmos-
phere in the State had been fully vitited
and there was political deadlock in the
State. In view of the situation which had
arisen, he was of the opinion that there
was breakdown of constitutional machinery
and a situation had arisen in which it
would be imposs‘ble to carry on the Gov-
ernment in accordance with the provisions
of the Constitution, The Governor, accord-
ingly, recommended that (i) the Legislative
Assemblv may be dissolved and (ii) Presi-
dent’s rile imposed under Article 356 of
the Constitution,

The Proclamation under Article 356 of
tha Cons'itution was issued on 30th Jan-
nary, 1988 and the Legislative Assen'bly of
the Sta‘e was dissolved,
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[Shri P, Chidambaram]

With these words, Sir, I commend the
Proclamation jssued on 30th January, 1988
under Article 356 of the Constitution in
relation to the State of Tamil Nadu for
approval of this august House.

The question was proposed.

SHRI M, A. BABY (Kerala): When we
discuss this aspect we may have to view
certain issues which have pot been in fact
mentioned in the introduciory remarks of
Shri P. Chidambaram.

There would not be any difference of
opinion in identifying the happenings
within the Tami] Nadu Legislative Asscm-
bly as unfortunate, but without going into
the detzils of the events within the Assem-
bly and the events that preceded and suc-
ceeded there, I would like to humbly sub-
mit that the ruling party at the Centre
cannot isolate itself from the unfortunate
political developments of Tamil Nadu:, We
do not want to oppose the declaraiion of
President’s rule there, but !hat does not

mean that the hand of the Congress(T), the.

ruling party at the Centre, has been clean
in these developments. Who has helped thg
installation of Mrs, Janaki Ramachandran
there? While the mind of Shri Chidamb-
aram was with Mrs. Jayalalitha. ..

SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu): How do you know?

SHRI M. A. BABY: You can explain it.

SHRI DIPEN GHOSH (West Bengal):
You say Jayalalitha faction,

SHRI V. NARAYANASAMY (Pondi-
cherry): Madam_ the other Member whom
my hon. friend is referri~g to is not in the
House, -

1.00 P.M, oo
THE DEPUTY CHAIRMAN: T would

request the Member to keep the debate at-

a high level. -

SHRI DIPEN GHOSH: He warted to
mean that Mr,' P, Chidambaram’s mind
was with Miss Jayalalitha faction’' of
AJADMK,

MR. M. A. BARY: I did not mean Miss
Jayalalitha,
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SHRI DIPEN GHOSH: Misg Jayalali-
tha herself. .

PROF, C, LAKSHMANNA  (Andh
Pradesh): Hg is talking about the minds‘
together,

SHRI M, A. BABY: While having full
political sympathy with the faction led by
Miss Jayalalitha due to political exigencies
or due to dubious reasons or duc to trou-
bled waterg of the political scene of Tamil
Nadu_ the ruling party at the Centre deci-
ded first to support the faction led by
Mrs. Janaki Ramachandran without going
into all the details, Later on I want to
recall that ong rationalg was sought to be
circulated through the press that ¢ the
last minute the ruling party at the Centrg |
withdrew its support to the faction led byT
Mrs, Janaki Ramachandran which was'
allowed to form thc Ministry because this
particular faction tried to purchase the
support of the MLAs of the ruling party
at the Centre. 1 do not know whether it
was correct or not., I do not want to
say that this was correct or this was
wrong. This shows the sorry state of
affairs of the ruling party at the Centre.
Here the integrity of jty Members were
involved, That means the MLAs belong-
ing to the ruling party at the Centre were
purchaseable commodities, In ths recent
past we have seen many such episodes, For
example, in Meghalaya without gotting a i/
majority the ruling party at th. Cenfrd
with the help of the Governor, formed a
Ministry and  MLAs belonging to
other political groups and regional parties
were lured away and those whg have de-
fected, in fact, constitute less than one-
third of the Legislature party of the Hill
Peoples Union. They were not disquali-
fied under Anti-Defection Act but instead
they were given Ministerships by the rul;
ing party at the Centre. They know that
they can purchase MLAg wherever !hey
want to form the Ministry as in the case
of Meghalaya, Due to the same reaso
they were afraid. of thei. MLAs being
purchased by many other factions. So,
this is ridiculous, This shows the SOTTY. .
state of affairs in the rulin, party at the’
Centre. That is why T gy that the ruling
party at the Centrg cannot absolve itself
from the fast devclopments taking place
in the State of Tamil Nadu,
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Madam, now, we would like to force-
fully demand that the earliest possible op-
portunity should be zvailed of in holding

F’ ‘electiong in Tamil Nadu go that the demo-

Ev

cratic process can be restored in that State
and the people of that State cap get a
democratic opportunity to gee Who should
formally govern them.

Here my humble submission is that the
ruling party at the Centre should pot try
to exploit the situation in Tamil Nadu in
an unfair manner or ip an undemocratic
manner becaus, we have had enough ex-
periences in different parts of our country
when the ruling party at the Centre tried

~—t0 manipulats and manoeuvre political de-
velopments to their advantage Most un-
fortunate and painful political develop-
ments have taken place in Punjab, I do
not want to illustrate all the States, If
the Congress (1), the ruling party 5t the
Centre is pot in a position to command
the political developments of a particular
State, thep it should pot create confusion.
We have experience that a particular poli-
tical force a  regional political force,

" which actually commands authority over

the political developments, that party is
getting split. 1 do not know whether the
Congress (I), the ruling party as the
Centre 15 behind it or not. But we have
the experience in Punjab in relation to
* Dal, moderates, extremists terrorists
that and negotiations are going on.

# Mupis, Tantriks and mauy other

are coming into the picture to ne-

§ for a settlement, We have the
wpments of J&K before us and simi-

even in ‘Tamil Nadu, the different
ments that the Congress (I) had ac-

g to the convenience of the situation

. dismissals of many previous Govern-

its by the ruling party at the Centre
-E‘_‘n when  those political partie; wege
aving majority within the Assembly, for
7 the political convenignce of the ruling party
at the Centre, All these experiences are
there before us. We would like to hum-
bly submit that through manipulationg and
manoeuvres, a political party cannot be
developed and a political party cannot
command the support of the people. The
effory of any democratic party shounld pot
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be to grow at the expemse of national
leaders, at the expense of the unity of our
country, the health of the political sysiem,
democratic traditions and values. 1f you
try to exploit certain sad political deve-
Jopments and also try to manipulatc and
hope that by sending somebody t, take
charge of the political affairs of a parti-
cular State wil] help you in dislodging other
regional political forces from thy scene
and you would be jn a position t¢ com-
mand the affairg of the political develop-
ments in a particular State, this is going
‘o have dangerous political ramifications.
In connection with another discussion in
the same House, 1 just mentioned that
Tamil Nadu should not be converted into
another Punjab. I would like tp repeat
that with grave concern. There are many
similarities, linguistic, nationalistic, geogra-
phical and the type of problems that we
experience also between Punjab and Tamil
Nadu., We have part” of the Punjabi-
speaking population within another sover-
eign country.. In the case of Tamil Nadu
also, we know Tamil-speaking population
is there in a neighbouring coumry and
the operation of hos'ile forces, operations
of imperialistic forces from the soil ¢f the
foreign country in orde, to exploit distur-
bances and political turmoil withiy, our
country. We experienced both in and
around Punjab and in and around Tamil
Nadu and not only in relation to Punjab
and Tamil Nadu all different linguistic
nationalities in our country are having very
genuine democratic feelings, grievances
which are not duly taken note by the
ruling party’ at the Centre. So_ there fis
a fertile soil for dis-satisfaction and a
feeling of alienation to develop among the
different nationalities of our country. If
the unity of our country is to b pre-
served, if the geographical sovereignty of
our country is to be preserved, 5 more
balanced and democratic approach hag to
be evolved, It ig there where the impor-
tance of the dealings of the ruling party
at the Centre assumes greater significance.
The ruling party at the Centre hag to’
take note of greater national isswes of
unity and sovereignty of our country. If
immediate narrow, political goals are going
to dictate your steps and your actions, the
ruling party at the Centre will tead to be-
have in an irresponsible manner as you
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[Shri M. A. Baby]

‘have been doing ip the case of many Sta-
tes. With the portents of dangerous poli-
tica] developments within Tamil Nadu, in
the backdrop of the happenings and deve-
‘lopments in Sri Lanka in relation to Tamil
problem, I would like to humbly submit
to the rulipg party at the Cen're that you
should not behave with ulterior motives
in your mind. You should not try to
mmanipulate and manoeuvre in Tamil Nudu
politics with the sad developments there.
Madam, when we demand that elections
should be held to Tamil Nadu Legislature
as early ag possible, I doubt whether the
Cen'ral Government will sincerely try to
do so ‘becausg the ruling party at the
Centre is having some allergy towards
elections, not only elections withip the
party but also elections to various pancha-
yats, municipalities, metropolitan councilg
and all that

K]

THE DEPUTY CHAIRMAN: Please
«conclude now. Your time is up.

SHRI M. A. BABY: Madam, 1 am
very much grateful for your indulgence, I
‘wil| be concluding,

THE DEPUTY CHAIRMAN: [ will
‘be grateful if you can conclude now

SHRI M. A. BABY: Madam the
point is there. I hope the everybody will
agree that elections are to be held at the
-carliest. There also, sincere efforts should
be there from the ruling party al the
Centre. Now, since Central rule is pre-
vailing in Tamil Nadu—President’; rule
means rule by th, Central Government—
(Interruptions)

AN HON MEMBER: Congress,

SHRI M. A. BABY: That implies.
Here also, I would like to strike a note
of caution. A statement by Minister Shri
‘Chidambaram. . .

THE DEPUTY CHAIRMAN: Please,
<onclude now.

SHRI M. A. BABY: I am just conclu-
ding. A statement by hon, Minister Mr.
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Chidambaram  hag coms to our notice
which  appeared :n newspapers on  Sth
March. The statement must have been
made op 4th.
allocation for the State of Tamil Na
bad been demanded by us. This iy the
statement of hon. Minister My, Chidam-
baram, A discussion has been undertaken
with the Minister of Food and Civil Sup-
plies and it has been ensured that prompt
supply of foodgrains for the State ol Tamil
Nadu will be made. We are very happy.
Bur wag the Central Government sleeping
all along? Why is this sincere avetenthu-
siastic effort to ensure pircmpt and proper
allocation of foodgrains for Tami] Nadu?
Why i; the same spirit no* being shown
in the case of cther States? So hore comes
the effort of the ruling party at the
Centre to have mass bribing. They think
that if some'hing is given from the
Centre on the eve of elections cither in
the form of loan melas or in ths form of
allocation of foodgrains to the States or
in the form of our great Prime Minister
€oing to 'he States and announcing “I am
going to give you these many croreg of
rupees” as if that money is being given
from the pocket of the Prime Minister
even by passing the Planning Commission,
they will score a victory in the zlactions.
This type of irresponsible behaviou, «n
the part of the ruling party at the Centre
is most unfortunate. This iy where [
would like (o say that this typa of be-
haviour is not hzatthy for the demncrati-
polity of our country. T hope ih

out engaging in such manipulat
manoeuvring politics—I do not kno

the, my hope would be out of

the Central Governmeang will behav

little better fashion, Of course, 1

not have any illusion abou: the p
leadership at the Centre,

SHRIMATI JAYANTHI NATARAY
Madam, 1 rise to support the motion, ;-
before 1 begin 1 would like -*%, %
strong exception to what the &, %,
Member just before me .5 @

7,

. PR/ 7

PAREY

role  of the ruling 3 % e

. -2 6 T
Madam,_ he IS/ &_/06'{?0‘;)0 ag
party.at the 72 ".o,é_ e ~.aying
anything about 2, *O%J’ aat took

place in Tamil . day which
hag now come to . as thg Black

1t read tha* more foodgrain -
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Thursday, he has devoted his entire time
... Unterruptions) Madam, before T con-
tinue amidst these interrup‘ions you have
got 1o take note of these interruptions and
extend my time to that extent; othcrwise,
I am not going tg spzak. I am not go-
iag to indulge once again like the honour-
able Members here and their colleagues in
the Tamil Nadu Assembly throwing chap-
pals,, beating. .. (Interruptions)

THE DEPUTY CHAIRMAN: No in-
"erruptions, please,

SHRIMATI JAYANTHI NATARAJAN:
I am not going to huve a repeat perform-
ance of what happened there .. (Inrerrup-

. tiong)

¢ THE DEPUTY CHAIRMAN: No inter-
runtions, please, and no encouragement
either.

SHRIMAT] JAYANTHI NATARAJAN:
1 just want to ask the honourable Mem-
ber: Ig the ruling party at the Centre
responsible for the shameful stur on de-
mocrztic practice that took place on that
Black Thursday  Is the ruling par'y at
the Centre responsible for the wrongful
disqualifying of 33 MLAs on one day and,
most of all, the shameful occurrence of
bringing the police into the Legislature and
bzating up lawfully elected MLAs parti-
_cularly. MLAg who were in opposition to
the party ruling in the State, to make sure
that those MLAs were not present tq vote,
injuring a woman MLA whose hand was
also seriously injured, bringing the police
into the precincty of the Legislature? Is the
ruling party at the Centre responsible or
is the Speaker of the Assembly responsi-
ble fo, this? Therefore, it is wrong to say
that. . . (Interruptions) Before 1 continue
with the events that happened on that
fateful day, one word about the socalled
role of the Congress Party to which T be-
long. Everybody, all the Opposition par-
ties except for condemning the action of
the Speaker on +hat day. said that the
Congresg Party is responsible and as such
justifiably they are obsessed with the Cong-
ress because Congress is a factor that has
come to stay in the country and everybody
has to reckon with the Congress. But from
the beginning. ..
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SHRI DIPEN GHOSH: Always depend-
ing op one facion or the other in the
State,

SHRIMATI JAYANTHI NATARAJAN:
...from the day the honourable Chief
Minister of Tamil Nadu, Dr. MGR, pass-
ed away ugly scenes erupted within the
ATADMK party; even on the day ci the
funeral ugly scencs were enacted between
the two factions of the ATADMK for rea-
song that are too well known. ..

SHRI G, SWAMINATHAN (Tamil
Nadu): It is not relevant here. What hap-
pens within our party is not relevont to
the debate here,

SHRIMATI JAYANTHI NATARAJAN:
It is relevant, when they are going to dis-
cusg what happens within the Congress.
Thoss scenes occurred for reasons that
are too well knowp even to talk about
now, It became obvious, Everybody
knowg that there wag a split within the
ATADMK Party and by no stretch of
imagination could anybody say that the
Congress was responsible for that split.
We all know that, we all know the rea-
song for that and we all know that the
Congress (I) can certainly not be res-
ponsible for that split.

Madam, this brings us to one more
aspect of the malter which the honour-
able Member, who spoke just before me,
referred to, that we were trying to ex-
ploit and manipulate the situation in the
State ty our owp narrow political advant-
age. I strongly refute that statement,
Madam, First of all, it is not we who do
it. We are a political party and the Con-
gress (I) ig not 3y charitable institution
to go to the support of the ruling party
in the Stateg to prop them up and keep
them in power. It, ip fact, exposes the
hollowness of their claim of majority. It
clearly shows tha; without the support of
the Congress (I) they did not enjoy the
majority in the Assembly they did not
and they do not enjoy the support of the

people and they have no moral right to -
continue ir Government and, thercfore,

President’s Rules wag clearly
That apart. .. (Interruptions). ..

justified. .
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SHRI ALADI ARUNA aliacs V, ARU-
NACHALAM  (Tamil Nadu) You bet-
rayed. . . (Interruptions). . .

SHRIMAT1 JAYANTHI NATARA-
JAN. We have a right to support or vote
in any particular way. The point, there-
fore, is that they a¢ losing sight of a
very sumple issue, Madam, and that is

that the issue ig not one of support to -

to any faction. They 'nave no righ{ to
ask for our support, The issue ig what
best serveg my party to continue to serve
the people of thig country which is the
best interest of our party. This is the
major issue anJd thig is the reason why
we decided fo vote in 5 particular way.
I think it is ridiculous and amusing that
ne two factions here should be asking
for our support—in fact no faction can—
in order to continue in Government, The
very fact that without our support the
Government will collapse shows that they
fiave no moral ‘right to continue in Gov-
ernmen. In any event, after that, when
Mrs. Janaki Ramachandran was sworn in
as Chief Minister and was given three
weeks’ time to prove her majority on the
floor of the Assembly, she was saying and
she had been saying from that time on-
wards that she was going to see the Prime
Minister, Shri Rajiv Gandhi, and srek his
support. . . (Interruptions)... She made a
trip to Delhi. She came here to see the
Prime Minister gnd ask for the Congress
(1) support on the floor of the Assembly.
But, today, it is very easy t say that
it is a betrayal. T strongly refute it...
(Interruptions) ... Unless it requires a
political stupidity of 3 very rare order ..
(Iiterruptions) . . .

SHRI ALADI ARUNA alias V.

ARUNACHALAM: If you call it stupi-
Jdity, we call it betrayal...(Inrerruptions) .

SHRIMATI JAYANTHI NATARA-
JAN. Will vou let me finish? I d, not
" know why you are getting excited...(In-
terruptions) ... 1 said that those people
‘who think now ...(Interruptions)... 1
saig that those people who think now ot
those people who thought at that time
that the Congresg (I) was extend-
ing support to Mrs. Janaki Ramachand-
ran possessed a political stupidity of a
tare order ..(Interruptions)...
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SHRI ALADI ARUNA glius V.
ARUNACHALAM: Thig is 3 distortion
oil facts ...(Interruptions)... This ig a
distortion of facts. You g, through the
statements of the Prime Minister, ,-___1

SHRIMAT] JAYANTH] NATARA- °
JAN: 1 have gone through. .. Umerrup-

tions)...

SHRI DIPEN GHOSH: Anyhow, you
have got the right to say something and
then withdraw. .. (Interruptions) . . .

SHRIMAT] JAYANTH] NATARA-
JAN: Thereflore, I repeat whzt 1 said, Tt
requires a political stupidity of a rare
order to believe that the Congress (I)
would extepd its suppoit. I have, Mad.m,
some newspiper reports of the day when |
Mrs, Janaki Ramachandray came here o
meet the Prime Minister. Madam, I would
like to quoe from “The Statesman”.
Thnese are the hcadlines in “The States-
man”: “Janaki failg to secure firm Cong-
ress (I) support.”. If you go through the
text, you will see tha; every worq of the
text sayg so. It even says in some piaces
that she was lacking adequate support be-
cause the Congress (I) had not ziven her
any support. Then, Madam, I take vou
through the news items in “The Hindus-
tan Times” which says, “No Congress (I)
support to Janaki” ... (Interruptions)... 1
) ! - EI

SHRI ALADI ARUNA gliags V.
ARUNACHALAM: The Prime Miniser
was only saying that he was maintaining
neutrality. .. (Interruptions)... You are
misleading. . , (Interruptions) .

SHRIMATI JAYANTH] NATARA-
JAN: Madam, T seek your proteclion...
(Interruptions) . . .

SHRI ALADI ARUNA ali.
ARUNACHALAM. Why do you mislead
the House?. .. (Interruptions). ..

SHRIMATI JAYANTH] NATARA-
JAN: 1 am only reading the newspaper
reports. What s mis]eading in  this?
These are al] only Press reports:
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SHRI ALAD! ARUNA alics V, ARU-
NACHALAM: 1t is all wrong...(inter-
ruptions) . .. .o T |

SHRIMATI JAYANTHI NATARA-
[AN:1 am merely quoting the Press re-
ports and I am not misleading the House,
It ig not your prerogative alone to mis-
lead the House. . (Interruptions). .

SHRI ALADI ARUNA glias V.
ARUNACHALAM: Thep it is al] right;
you have your prerogative.... (Interrup-
tions) . .

THE DEPUTY CHAIRMAN: Order,

please ....(Interruptions). ... Order,
please. . (Interruptions) . .
SHRIMATI JAYANTHI NATARA-
N: Madam, every single newspaper

Trepor:, whether the newspapers were from
Dethi or from Tamil Madu, reported in
be!d headlines the fact that there was no,
firm Congress (I) support, that there was
no Congress (I) support, that the Cong-

ress (I) had refused to support Mrs.
Janaki Ramachandran. And when
she was asked, she gives a siate-
ment. She clearly says, when  re-

porters approached her and asksd by news,
men if the Prime Minister and  other
Central leaders had asked her to explore
ways of bringing ahous unity with  the
riva] factica, Mrs. J~paki Ramachandran
)qu that she would be visiting Delhi again
in 4 of 5 days and “then J would speak
on this matter”. This is what ghe said.
Of all the questions, this was the one she
answered. And the knew very well that
there was no Congress (I) support fur-
thcoming to her even at that poing of
time. Then immediately, on January with
11th itself there were other

nzwspaper
headlines:
- “Congress wants ADMK

groups 1o
patch wp”. - .

/ “Congress insists that it w.ll back only
% an undivided AIDMK®>. .-

. Now, Madam, from the beginning the
#and of Congres (I} has bzen thnt its
sapport was extended to Dr. M. G. R.
who Wwas a great mnationalist and it was
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the undividled ADMK that was led by
M. G. Ramachandran thay was an ally
of Congress (I) and instinted support
would caly go to the undivided legacy of
ADMK. The Congress had 1o intantion
of exploiting any situation, but on  the
contrary, in the interest of bringing atout
political stability in the State, in the in-
terest of ensuring that the people of the

‘Statz did not suffey because of in-fighting,

it was the Congress that made repeated
appeals to both factions to unite and even
offereq its wservices in Dringing  about
both the factiops together. Bug it was a
gesture which was unilaterally rejected by
both the factions. Thercfore, from the
beginning, and ultimately, Madam, evea
on the day before the voting took place
—that was on January 27th; the  voting
was to take place on January 28th—ev:n
on January 27th, Madam, a statement was
fssuzd by the Congress party that  the
Congress would only back the undivided
ADMK and that Congres supported thz
legacy of Dc. M. G. Ramachandran who
waz a grea; nationalist and a great Tami
lian. T would just quote one paragraph—
¢his is from the official statement of th:
party:

“To build a strong Tamil Naduy and
united India, h: built a strong united
party and expressly stated in his will ang
testament that the party must remain
united after his death. Any break-up
of his pacty will be a great disservice
to the poor. the weak and the
oppressed, for whom the par-
ty  was found. All must rise above
personal squabbl:s and personal diffe-
rences, and at this crucial juncture
the life of the nation Tami] Nady ne=ds
political stability ang political continuity.
Therefore, the Congress Legislature Party
in Tamil Nadu can extend i's faill
and unstinted support only te Dr. M, G,
Ramachandran’s undivideg legacy”.

Madam. beyond this if any body still
belicves that th: Congress (I) was going
to support the Government that wac in
power at thay time in Tamil Nadu, I
would again reitcrate, it would be 5 politi.
cal stupidity of a iare order. (Interrup-
tions). .

y .
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SHRI ALADI ARUNA  aligs V.
ARUNACHALAM (Tamil Nadu), It is a
calenlated fraud.  (Interruptionsy

SHRIMATI JAYANTHI NATARAJAN:
Even Mrs. Janaki Ramachandran, when
she was immediately approached after the
voting took place, and even now some
of my friends on the other side belong-
ing to Mrs, Janaki Ramachandrands fac-
tion, were just calling it an act of betra-
yal, } do not know by what stretch of
imagination they can ocall jt an act of
betrayal because when there was no
promise forthcoming at all of any kind
of support, I do not understand what
the act of betrayal was. Evean now a
story is sought to be circulated that she
‘received an assurance from the  hon.
Home Minister that they would support
her. [ want to point this out, Madam,
for the information of this honourable
House, and I have a newspaper statement
with me to substantiate it, becaunse this
is an example of how they are build-
ing up their casz and issuing differeat
statementg at differenty points of time
in order to suit their convenience. Im-
mediately after the voting hag taken place

and the Congress had voted against her
Government when Reporters  approach-
ed Mrs. Janaki Ramachandrap and

asked her why it was that the Congress
had voted against her, Madam,
clearly said—this is the repory dated
January 29th__that she and her sup-
porters had all along a strong belief
that Congress (I) would extend its sup-
port to her. She says that she cven
spoke to the Union Home Minister, Mr.
Buta Singh, over the telephone on Janu-
ary 27 seeking the Centre’s suppert for
her Government. Qaly the Congress (1)
can explain its suddan decision to change
its position. This is what she says.
But there was no firm promise of sup-
port given by Congress (I). Shrimati
Janaki Ramachandra never saig that any
firm promise of support had beepn made
to her by the Congres (I). Bug this
is the story sought to be circulated for

she

their narrow political advantages and
narrow politica] gains,
THE DEPUTY CHAIRMAN: The
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‘House stands adjourned for lunch &l
2.30 P.M.
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The House then adjourned for .
lunch at thirty-one minutés b
one of the clock,

The House re-assembled after lunch at
thirty-two minutes past two of the clock.
The Vice-chairman (Shri Jagesh Desai) in *
the Chair.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI). Smt. Jayanthi Nata.
rajan to continue.

SHRIMATI JAYANTHI NATAR{
JAN: Mr. Vice-Chairman, Sr, just befo
we adjourned for lunch-break, T  was
referring to the fact that at 1o point of
time did the Congress party exiend Sup-
port. It might be—I remember reading
in one pasticular report—that it was the
claim of the faction lead by Mrs.
Janaki Ramachandran that the Prime Mi-
nister had promised suppor¢ to her fac-
tion to form the Government.  Sir, I
have here a newspaper clipping of a re-
port of their meeting, and I am read-
mg from the repory ang this is possi-
bly the only sentence which they might
be referring to, Sir, I am reading fronw
a report of 1lth January: “Mr. Gandhi
assueed the Centre”s full co-operation to
the Government 2nd people of Tamil
Nadu. Mr. Gandhi told Mrs. Janaki
Ramachandran that it was and always
woulg be the Centre’s endeavour to en-
sure the welfare of the people, of all the
States.” Thig is the only sentence that
the Prime Minister has ever stated and
by this he meant that his cooperation
would be forthcoming to any properly
elected Government, to any State and
ali the people of India. As the Pri%q
Minister of India this is what ha said,
By no stretch of imagination can  this
be construed to mean that he could have
possibly assured oo-operation to a mino-
rity Government which did not enjoy
the support of the people and also extend.
ed support of the Congress Party to a
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Goverament which had no legiiimate or
moral claim to continue in power beca-
use it cleariy lacked a majority support

in the As.embly. Then, Sir, 1 would
. like to briefly refer to the events that
- . voccurred con thay fateful day and talk

about the Governor’s Report. I am just
referring to  this very briefly to iliu-
ustarte only one point. i.e. the party rul-
ing in the State a; that time the
faction of the AIADMK led by Mrs.
Janaki Ramachandran used every possi-
ble means at its disposal to somehow
stay in powe; even though it did npot
have majority support. Sir, it used tri-
ckery, it used illegality, and it useq vio-
lence in various phases. Sir, trickery
was used, as the Prime Minister
said, when we received informatioy that

__ cfforts were being made to comvert some

» of the Congress Members, to lure them
over to join them in supporting the ma-
jority party. And when those efforis fail-
ed and it was known that the Congress
party was voting against them, then be-
gan a sordid saga in the Assembly of
total illegality and of a mockery of
democrarcy that wag presided over by
the Speoker of Tami] Nadu. Sir, the
illegality began at the very first moment,

* Sir, we all know that a date wag fixed
by the Business Advisory Committee for
28th of January, 10 a.m., at which point
of time, Mrs. Janaki Ramachandran
hag to prove her majority on the floor of
the House.

ADI ARUNA  gliass V.
sir, T am on a point of order.
/ﬁule is very specific that the

“"procedure of the Assembly cannot¢ be

quoted here. It is very specific under
Rule 338

SHRIMATT JAYANTHI NATARA.
Jan:T have got the Rule, Sir, T

' (Interruptions)
{ THE VICE-CHAIRMAN (SHRI

JAGESH DESAT): What she is stating
is ‘what was happening’.  She is telling
the facts.

(Interruptions)

2072 RS—g
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SHRIMATI JAYANTHI NATARA-
JAN. I am referring to the Governor’s
Teport,

SHRI ALADI ARUNA alas V.
ARUNACHALAM: How can she quc.-
tion the Governor’s prerogative?  Then
we will speak about the Speaker of the
Lok Sabha. Then we will speak about
other Speakers.

SHRIMATI JAYANTHI NATARA-
JAN: I am talking only about the Go-
vernor'g report.

SHRI ALADI ARUNA glias V.
ARUNACHALAM,. Evea for that there
is a specific provision.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): She is not at all

telling anything about, . (Interrup-
tians) . . .

SHRI ALADI ARUNA alias .
ARUNACHALAM: The rule is very

specific, you go through it, and it says:
A Memebr while speaking shall not use
offensive experession about the conduct

or proceedings of thc Houses or aay
State Legislature. It is very clear.
THE  VICE-CHAIRMAN (SHRI

JAGESH DESAI): What i; offensive in
it?

SHRI ALADI ARUNA alias V.
ARUNACHALAM: What she jis speak-
ing, (laterruptions),

SHRf RAOOF VALIULLAH (Guja-
rat) . Do not interpret the rule according
to your convemience. You try to respect
the rule.

THE VICE-CHAIRMAN
JAGESH DESAI): Mr Valiullah, the
rule i3 very clear. Offensive language
has not to be used. She can speak.

(SHRIL

SHRI ALADI ARUNA alias V.
-ARUNACHALAM: You go through it
there are so many clauses.

THE  VICE-CHATRMAN (SHRI
JAGESH DESAI): You go ahead, Mrs.
Natarajan,
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SHRIMATI JAYANTHI NATARA-
JAN: Thegefore, Sir, the proceedings in
the Assembly on that day and the con-
duct of the proceedings were a blot on
democracy, it was a farce on democracy.
At 10 am.,.

SHRI ALADI ARUNA aglias V.
ARUNACHALAM: 1 have said it is
not permitted under the rules. You give
us the ruling, so that on other occasions
also we mus; utilise this. We want a
ruling. '

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI). It prohibits use of
offensive language. (Interruptions),

SHRIMATI JAYANTHI NATARA-
JAN: She has ruled it out.
SHRI ALADI ARUNA alias V.

ARUNACHALAM: She has not right to
speak about the Speaker. She has no
right t0o speak about the Speaker. It fis
an unhealthy thing., It is unwarranted,
If you allow her to speak, it is unwar-
ranted. It is mot a healthy practice.

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI): Rule 238(iii) <ays;
use offensive expressions aboup the con-
duct or proceedings of the Houses or any
State Legislature. It is very clear.

SHRIMATI  JAYANTHI NATARA-
JAN: T am not using offensive expres-
sions. ¥ am paying him ocompliments.
(Interruptions) .

SHRI V. GOPALSAMY  (Tamil
Nadu): Madam, would you please yield
for a minute? T am helping you.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): I have given the
ruling.

SHRY V. GOPALSAMY: Mr. Vice-

Chairman, Sir, T wany a clarification.
Our hon. Lady Member wag celebrating
when democracy was murdered by the
same Speaker on the floor of the Tamil

Nady Assembly, when 10 MLAs of DM.K
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were disqualified by the Speaker,

SHRIMATI JAYANTHI NATARA-
JAN: No, we walked out, We were not
there even. (Interruptions).

Sir, there are three main issues here.
We all know that in the conduct of Par-
liamentary proceedings when time is fixed
by the Business Advisory Committee, the
Speaker has no authority to override that
time. The time was fixed at 10 a.m.
on the 20th of January for Mrs. Janaki
Ramachandran to prove her majority on
the floor of the House. Sir, secondly, the
Governor had clearly gtated that it was
only a simple majority that she needed
in order to prove her claim that she en-
joyed the confidence and the majority
suppory in the House. When these two
factory werp already there, the Speaker
had absolutely no authority to over-ride
the decisions of..,

SHRI ALADI ARUNA glies V.’
ARUNACHALAM: This is the preroga-
tive of the Speaker.

SHRIMATI JAYANTHI NATARA-
JAN: At 10 a.m. whay happned, I am
going to read from the Governor’s re-
port.  The Speaker arrived at 10 am.
and he announced.. (Jnferruptions)

SHRI ALADI ARUNA
ARUNACHALAM: That is
tive of the Speaker.
nages the affairs of the

~

[

Eg O
you question the prerogat w 7945{:.)@
8

ker? (Interruptions) .

SHRIMATI JAYANTHI N.
JAN: He came at 10 a.m. and wu._
of taking up the vote of no-confidence
(Interruptions)... He had no
absolutely no authority, to override the
decision of the Busines; Advisory Com-

mittee. (Interruptians) . .
THE VICE-CHATRMAN  (SHRI
JAGESH DESAI): Mr. Aladi Aruna,

will have the chance to speak.

.

authori\y,\ :

\



229 Statutory Resolution

SHRIMATI JAYANTHI NATARA-
JAN. So, once the time wag fixed for
the voting...

-—SHRI M. VINCENT (Tamil Nadu):
‘Time was not fixed; the date was fixed,

SHRIMATI JAYANTHI NATAR?-
JAN: Time was fixed at 10 a.m.
The Speaker arrived in the House and
immediately announced that he received
telephonic message from  five Congress
MLAg that they were resigning from the
House and from the party. and on that
score, he was adjourning the House.
This has absolutely no connection. Whe-
ther it was true or not, but it had ab-
solutely no connection and he had no

{8 MAR
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SHRIMATI JAYANTHI NATARA-
JAN: Under the Tenth Schedule of the
Constitution the anti-defection Act has
been passed and in that, I would read cla-
use 2 of the Tenth Schedule, which
says: A member of a House belonging
to any political party shall be disqualified
for bein: membe; of the House—(a) if
he has voluntarily given up his member.
ship of such political party; or (b) if he
votes or abstains from voting in such
House contrary to any direction  issued
by the political narty to which he be-
longs. . ..withouy; obtaining in either case
the prior permission of such political
party, person or authority and such vot-
ing or abstention has not been condoned
by such political party, person o autho-

.. business ¢o adjourn the House because

i resignation of five Congress MLAs was
irrelevant for the purpos= of vote of EHRY ALADIT  ARUNA glias V.

/ confidence for Mrs. Janaki Ramachan- ARUNACHALAM: ‘Within fifteen days’.

rity within fifteen days....

dran in the House. So, in the first place,
he had no power or authority to adjourn
the House once the tim: was fixed. and
secondly, in any case, the excuse  was
simply a ruse so that it could be put off
for some time, and they coulq gain some
more time to buy, lure and beg other
MLAs for their support.

SHRI ALADI ARUNA aliag A\
ARUNACHALAM. The Speaker  was
not able to manage the House at that
time and so he adjourned it.  (Inter-

 “ons).

VICE-CHAIRMAN (SHRI
DESAJI): Please don’t inferrupt:
have your chance to speak.

ATI JAYANTHI NATARA-
12 O'clock, a further Constitu-
J was enacted when he started
ng disqualification of certain
Here T will make one submis-
the Speaker’s action in trying
ify all those members of the
MUre whom he knew were going to

vote against the party was totally uncon-

' stitutional, illegal and violative of matural

law.. ..

SHRI1 ALADI ARUNA
ARUNACHALAM. I am sorry for your
lega]l knowledge.

alias V.

SHRIMATI JAYANTHI NATARA.
JAN:. .from the date of such voting or
abstention.

Then clause 3(6) of the Tamil Nadu
Legislative Assembly  (Disqualification on
Ground of Defection) Rules, 1986 says:
‘Where a membe, belonging to any poli-
tical party votes or abstaing from voting
in the House contrary to any directicn...
without oblaining...the prior pcrmission
of such political party, persop or autho-
rity, the leader of the legislature party
concerned. , .such member shall 35 scon
as may be after the expiry of fifteen days
from the date of such voting or absten.
tion, and in any case within thirty days'.
1 read only the relevant  portion,
Therefore, Sir, the disqualfication can only
take effect if a particular member has voted
or abstained from voting against the whin
or direction issued by his party and thot al.
so not immediately but 15 days; later and
in any case before 30 days. Buf, Sir the
Speaker is known for his instant judgement
He set aside a judgement of th:  High
Court, he imprisoned the editcr of a news-
paper, He is known for his instant judse-
ment. Everybody knows that,

SHR! ALADI ARUNA 4fins V. ARU-
NACHALAM: That was un the initiative
of the Congress party.
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SHRIMATI JAYANTI{l NATARA-
JAN: You come to that subject, I am
having the proceedings of the Tumil Nudu
Assembly.

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: It was because of your ini-
tiative,

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAD: You can mdkP your pomt
when you speak

SHRI V. GOPALSAMY . It was punish.
ment for the Speaker for the sias he com-
mitted early. (Interruptions).

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Why do you want to
inierrupt? You cup meet the argument
when you get the chance to speak, Piease
allow her to speak,

SHRIMAT!I JAYANTHI NATARA-
JAN: My point is very simple that once
a member has voted or abstained from
voting in a particular way that is contrary
to the direction of the party, the Speaker
has no aubority to gisqualify him on the
spot. He has to wait for 15 days. There
is one more instance, In his report the
Speaker has said that the whip of the
party has not condoned it.  In my submis-
sion thig is immaterial, The question whe-
ther he has condoned it or not wil] only
arise after the member fills 1n a particular
form as per the provision in the Act. Afte,
the incident has occurred, 15 days’ gap is
mandatory and the Speaksr has no busi-
nesy to override this rule.  The rural is:
after 15 days and before 30 days, So, it is
absolulely illegal and unconstitutionaf on
his part to have disqualified those mem-
bers, The only reason why he did it was
because he knew tha; they were going to
votc against Mrs. Janaki Ram=zachandran
faction, against the party in power at that
time. Therefore. he acted in total violation
of the rules,

Having said that that he acted jn an
illega! manner, the second chapter of the
sordid tale begins when, after having sent
these people out on illega! grounds, he
resorted to total violence. Fven then the
Congress was against them und the mem-
bers of the DMK party had also announced

[ RAIYA SABHA ]
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that they were going to vote against, The

House was adjourned till 3.00 p.m. At that

point of time outsiders enterey into the

Assembly, Outsiders in the guise of watch

and ward staff entered. On top of all that,

this is the worst kind of atrocity in any de-
nmocracy, totally unheard of in  political
democtatic history of India  when the
Speaker actually called unon the poiice to
enter the precincts of the Legislature and
attack those MLAs who were oppused to
the Janaki Ramachandran faction, They
were beaten up, shamefully beates up, Not
one Congress MLA was ullowed tn enter
the House. The police conducled a lathi
charge. | demand that the Speaker should
be removed for this action alone, (Inter-
ruptions),

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: She js innovating every-
thing (Interruptions).

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): You can parrate your
story also when you get & cnance, (Inter-
ruptions). Yes, go ohead. (Interruprions),

SHRIMATT JAYANTHI NATARA-
JAN': No. no, that is not rigat, Thatis a *
There was no Congress MP who did like
that. 1 take strong objection to it. He
dig not do it.

SHRI V. GOPALSAMY: The word* is
unparliamentary, -

SHRIMATI JAYANTH[ y
JAN: I am sorry, it is just g t
cal inaccuracy. It is not a* it _
truth. (Interruptions) .

SHR] M. VINCENT; It is
ress and Congress glone that \
moil in the Assembly, $

SHRIMATI YAYANTHI
JAN: Let me read out whai ¢
ed. Let me read out from th
There are glowing tributes T,
Tamil Nadu Speaker. 19”

THE VICE-CHAIRMA 'ol,,,"?la%
GESH DESAD; Time it “Lx Vg
ed, You do not hear , 7 “o,

’Vl%f\/ ?
*Expunged as orde- §

Y
4’1 ~
Ky
:)-QO ' 4.

J{O /3
%
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SHRIMATY JAYANTH) NATARA-
JAN: Sir, I am going o conclude, 1 lay
all the wibutes pard lo the Speaker of
tz Tamil Nadu Assembly on the Tuable
of the House, if you permit me,

THE VICE-CHAIRMAN (SHRI JA-
.GESH DESAI). No, they ae not (o be
laid op the Table of the House.

SHRIMATI JAYANTHI NATARA-
JAN: [ will just briefly quote the Gov-
ernor’s teport. The Goveinor  clearly
-says:

“The manner ip which the voting
was  conducied by the AIADMK
party when only 110 members out of
222 were present in the House, casfs
serious doubts gbout ity claim that it
had beeq able to  win the vote of
comfidence.” .

There 1s one more quotation from the
Tecommendations made by the Governor:

“It was improper on the part of the
Speaker 1o have adjourneq the House
_at 1000 hours on 28-1-88 instead ox
. proceeding with the only item opn the
- Agenda ie. taking up the motion Of
+, Vote of Confidence in Smt. Janaki
r» Ramachandran Government. on the
ground fnat five memberq had inform-
ed him over telephone that they wele
aing their seatg in the Assembly

the Congress (I) Party. Tt

f!'Om
Ab@en unambiguously clarifieq on

25.1.1988 that the fate of motion of
Confidence would  depend upop the
total number of members present and
voting and the absence by the five
members of the Congress (1) Party
would not make uny difference to the
uwltimate outcome.”

_Then, again, he says:

“The pandemonium which prevail-
ed in the House at 1200 Hrs and 1500
Hrs, when chairs, wrenched out mikes,
paper weights, chappalg etc. flew across
Jthe House and members engaged in
fisticuffs leading to injuries to some of
them and police inlervention has been
one of the most sordid chapters in

[& MAR 1988 ]
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the annals of tne Legislative Assembly.
Again, there is g serious threat of
bieach of peace resulting in acute law
und order problems if the Assembly
meetg again.”
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Therefore there  was absolutely no
questiop but that the Government should
be dismissed pecause it did not enjoy the
confidence of the people and of the Assem-
bly and that President’s rule should have
been imposed. And also once again stron-
gly condemning the police brutality nd
‘ne fact that the Speaker brought in the
police, T want to make y very strong ap-
peal to Government. I plead. I demand
that the Speaker should be remoned,
Under article 179 .. .. (Interruptions)
Thai is the prob’em. We all Lknow that
under Art. 179(c) it has been provided
that the Speaker of an Assembly will be
continued even though the Assembly is
dissolveq because in the interest of con-
tinunity of the indtitution of tne legislature,
if we go through the debutes of the Con-
slituent Assembly, it will be found that
because the office of the Speaker was
such g vital and important one and be-
cause it was conceived that 5 person of
a particular calibre should occupy the
office of the Speaker, there was not even
any debate about this particalar clayse
of Art. 179 that the office of Speaker will
continue whether the Assembly is dissol-

vad or mnot, But as onc of the leaders
from Tamil Nadu says. . . . [ know how
to read the Constitution. T resent your

iterruptions. T can read the Constitution
as much s you can and whep 'your turn
comes, vou c¢an read it yourself. There-
fore, as one of our .leaders from Tamil
Nadu was saying the Speaker calls him-
self the heart-beat of democracy. Tt is
true, bul when the heart itself starts mal-
functioning, then there is a threat to the
wholz democracy 5, such, The malfunc-
tioning heart Has tp be removed: other-
wise the whole democracy will come to
a standstill

Now it is my submission that under
Art. 356,  whicn T will rzad justinow,
there ig also provision for all incidental
and consequential  provisions which are
lequired to make sure that proper coasti-
tutional law and order is carried on and

EEE—
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the State Government is conducted with
proper law and other Such incidenta] and
consequential  provisiong  can also be
made, Therefoie under the powers that
have been given under Art. 356, since
the Assembly has already been dissolved
and tne Speaker ig no longe, 5 MLA any
more bug is only a Speaker, I submit that
Art, 179 should be read along with Art.
356 oy the Constitulion. The very person
who was responsible for creating , law
and order siluation in the State, the very
person who created the breakdown of the
constitutional machinery of the State—il
will be o farce if he is allowed to conti-
nue 5 Speaker, Therefore under tpe in-
cidenta) and consequentia] provisions
under Art. 356 of the Constitution, the
provisg to Art. 179 has to be suspended.
So, once the provis, t, article 179 is
suspended, the office of the Speaker au-
tomatically goes. He cannoy possibly be
allowed ty continue, It is a joke that the
very person who murdered democracy in
the State, should be allowed to continue
vader the shelter of the provision which
contemplaleg that the Legislature should
have comntinuity. He has done everything
in his power to see that the House was
not allowed to function,

I am going ty conclude by reading one
or two paragraphs from the Page Com-
mittee Repory opn Speakers and fiom the
Conference of Spekers, wherein the role
of the Speaker has been properly stablish-
ed. Tn this case, apart from being non-
partisan, . .

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Please conclude,

SHRIMATI JAYANTHI NATARA-
JAN: T am just completing, Give me one
more minute. He has clearly spokep in
favour of the ruling party. He has notl.
only spoken in favour of the ruling party
at that time and clearly indicated his par-
tisan, party loyalties. . . ’

SHRI ALAD] ARUNA alias V. ARU-
NACHALAM: Like yours,

SHRIMATI JAYANTHI NATARA-
JAN. He committed total illegality by
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disqualifying all the MLAs who were op-
posed to him, One top of everything else,
'ne brought ip outside elements to physi-
cally prevent those MLAs who were vot-
ing against him.
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SHRI ALAD]I ARUNA aliags V. ARU-
NACHALAM: Why does she mentiogn all
these things? Is there any evidence to
this? Has the Governor reported this?
Or, has the Home Secretary said this?
Why does snc make all these allegations?
The hon. Member is expected to give
vital points with genuine facts.

THE VICE-CHAIRMAN (SHRI JA-

GESH DESAI). You can point out. The
Minister wil] reply fo it
SHRIMATY JAYANTHI NATARA-

JAN: Sir, on top of that, we all know
thai under article 356. . .

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Please conclude now.

SHRIMATY JAYANTHI NATARA-
JAN: Just one minute, Sir, I wil] finish.
We are all functioning in 3 constitutional
way. The moment something has hap-
pened thay was against his desire, ‘against
what he was trying to establish—; more
shocking thing I waat t, bring to the
noiice of the House—he said that he
was going to take it to the United Na-
tions. Are we going to allow thig perso=
ty continte ag the Speaker of the'

3

»

4

Nadu Assembly? He wants to g0
the Government of India. He wai%,
4

beyond Parliament. R

B
SHRT ALADI ARUNA aligs V. AN
NACHALAM: No justice here. What ¢
fie do?

SHRIMATI JAYANTH] NATARA-
JAN: He has gone on record ag saying
thag he ig going to take thig issue to the
United Nations. I want to ask whether
this kind of person we should allow to
continue as the Speaker.

SHRI ALADI ARUNA aliag V. ARU-
NACHALAM: Yes, why not?

SHRIMATI JAYANTHI NATARA-
JAN: Should we allow him to be the
Speaker?

\\
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Finally, 1 just want to quote 5 word
from the Page Commiitee Report.

SHRI ALADI ARUNA aligs V, ARU-
NACHALAM: We 'have n, faith in your
justice,

SHRIMATI JAYANTHI NATARA-
JAN: So, go w0 the United Nations, Why
remain here?

SHRI V. NARAYANASAMY: Don't go
to the Uniteq States,

SHRIMATI JAYANTHI NATARA-
JAN: [ think the Speaker represents the
House.

1 am reading from wha Jawaharlal

Nehry said.

“He repzesenis the dignity of the
House, tne freedom of the House, and
because the House repiesents the na-
tion in g particular way the Speaker
becomes the symbol of the nation's
freedom and liberiy, Therefore, it is
right that it should be ag honoured
position, a free position and should al-
ways be occupied by men of outstand-
ing ability and impartiality.”

Every single aspect contrary !o it has
been demonstrated by the Speaker of the
Tamil Nadu Assembly. The principal duty
of tae Speaker is to regulate the proceed-

.);i.']gs and to enable it ty deliberate.

l

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: Sir, this ig characte; as-
sassination, It is not healthy. The, you
are opening the floodgates. This is not
a healthy one, (Interruptions),

SHRIMATI JAYANTHI NATARA-
JAN: T am not asking about it. Why are
you exercising your mind? (Inrerruptions)

SHRI ALAD! ARUNA aliag V. ARU-
NACHALAM: Why should T bother
about it? You are having a more awk-
ward person, I know, Why should I hesi-
tate? I ¢an refer to 5 number of cases.

SHRIMATI JAYANTHI NATARA-
JAN: You go ahead I am concludiag, Tt
ig the fics; duty of the Speaker to enable
the House to function and not to shut it
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out, The House is paramoun!, apg the
Speaker can claip, By inheren; right. Just
now he said, he can claim no inherent
right to override oy bypass the House or
to arrogate himself the powers and func-
tions which belong 1y the House, He 8
not the master of the House. He is only
a servant of the House, He cannot try to
shut out the Memberg from voting ip 2
particular way. He should no, murdey de-
mocracy in the State,. We should not
allow him to continue,

1988 ]

Finally, I also join the hon. Member
who spoke before me and request that
early elections should be held ip the
State so that the people can instal an
elected Government of their choice.

3.00 p.M.

PROF, C. LAKSHMANNA. The drama
in the Tamil Nadu Assembly and Wwhat
happened there is a sordig piciure of the
functioning of democracy in thig country.
I do not stand here to condone what has
happened there, bu; thep it is time for
us to look as to who has beeén responsi-
ble for alf this. If T am able to ‘apportion
as to who hag beeq responsible for it, it
will give an opportunity to those who
have been responsible for it tg af least be-
Mave in future with a certain amount of
restraint, with 4 certainp amount of cir-
cumspection so that the thing that hap-
pened ip Tamil NWadu will not happen
again,

If 1 look at it, I find that the first cul-
prit in the entire sordid drama had been
the Congresy Party, The Congress(I) has
the prime responsibility anq has the ethi-
cal need today to set an example. Be it
Tami] Nadu, be it Meghalaya, be it
Tripura, be it elsewhere, the role played
by the Congress (I) has been reprehensi-
ble t, say the least, They change the
scale of valueg even while judging one
or two similar instances,

In Tamil Nady the whole talk is about
the majority and minority Government.
Whep the Janaki Government was instal-
led, the position was that they haq 95
Members.

SHRT M. VINCENT. 97 Members.

PROF. C. LAKSHMANNA:
first reported,

95 was
Subsequently two were

A — -
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added. The Congress(I) had 64 'and other
parlies were alsg having one or two. On
the day the Ministry wag dismissed, the
position had not altered. On the other
hand if there had beep any alteralipp in
the situation, it was only with regard to
the Congress, which had 64 memberg and
this number h1g come down to 59, five
of them having resigned from the Party.

AN HON MEMBIER NO, i[ Wag re-
duced by four.

PROF. C. LAKSHMANNA: Four or
five does pot make much difference. None-
theless the number of the Congres, had
come down., But still we talk in terms
of majority and minority Government.
1 would like to ask the Congress, while
it had been, as claimed by the previous
speaker, supporting the Janmaki Ramach-
andran Government, wag it ever categori-
cal that they were not supporting that
minority as it ig being ‘alleged today?
(Interruptions) By the time the Assembly
met that was 2 different story. We will
not come tg it, but there was ng occasion
from the Pres, reports, from the state-
ments, as quoted by the previous Speaker
herself to prove that the Congress(T)
party headed by ity President, who is the
Prime Minister of the country, had ever
stated tha; they are not supporting in
the Assembly the minority Government of
Janaki Ramachandran. They only talk
subsequent to what happened on 28th
Janvary. Therefore, if it was 95 or 97
and if that Government is a  minority
Government, Y would like to draw the
analogy of Tripura, T would like to draw
the analogy of Meghalaya, There too the
Governments which are now in existence
are alsp minority Governments,

SHRIMATI JAYANTHY NATARA-

JAN: There they won a vote of confi-
dence,

PROF. C. LAKSHMANNA: What vote
of confidence? They also won op that
day, Ag far as vote of comfidence is con-
cerned, even in Tami] Nadu on 28th Jam-
vy .| (Interrieptions),

[ RAIYA SABHA ]
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THE VICE-CHAIRMAN (SHR] JA-
GESH DESAI). Please don’t interrupt.
You are going to speak next.
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PROF. C. LAKSHMANNA: 1t i, not
for me to accept that.

SHRI V. NARAYANASAMY.
why do you quote that?

PROF. C. LAKSHMANNA: I am sim-
ply stating the fact as it existed. Just as
the minority Government of P, A, Sang-
ma, hag got a vote of confidence with
the support of those defectors, who ‘have
been made Ministers, similarly there was
a vote of confidence, Let us not go into
it, because I am only Irying to prove
that the Congress(I) is having double
standards, different showing,  different
types of valueq and ethics a, different
times and so. on, That is all. So_ thig is
the position.

Then

Secondly, they are also talking in
terms of trading of the MLAs. What has
happened i the Yanaki faction. what has
happeney in the Jayalalitha faction. so on
and so, forth, bus what Congress has been
doing is that it has been indulging in this
type of things al] the fime,  not once,
but we can have umpteen number of
occasions cited as to when the Conpress
has been trading i this type of rhings.

.. (Interruptions).. .

THE VICE-CHAIRMAN (SHRI JAT
GESH DESAT): Yoy have got only 11
minutes. T will go according to the ache-
dule.

PROF. C. LAKSHMANNA: T m try-
ing to be reasonable.

Therefore, trading of the Membery has
been the highest prerogative of the Con-
gress ang the Congresg have gop the least
moral uand legal authority ever 1, talk
about, Y5 they talk it only enhances the
pretensions and the double standads of
the Congress.

Now, comes the question of the so-cal-
led Speaker. T know that we should not
speak about the Speaker but none the less
even in the case of Speaker the question
of double standard, of the Comgress
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comes. The same Speaker, however, bene-
valeni o reprehensible he may be, it is
for them to decide, I am not worried
kaboul it, ] am not going into that ques-
tion—if he indulges ip one type of acti-
vity of disqualifying ten Memberg of the
Assembly who incidentally happen to be-
long top a particular Oppositioy; party then
the Congress gloated with huppiness and
it did not raise a word at tha, fime.
But on the other hand, the same Speaker
if he takes g precipitate action in disquali-
fying six other Members who were at the
Jarticular time whep disqualified were a
problem for the Congress apq its conti-
nued suppory or non-support to somebody
or the other, then, tney immediately talk
about the Speaker and the removal of the
WSpeaker ang citing of article 179 and the

residual powers arising out of article 356
and so on and So forth. Therefore, I would
ask the Congress Members to coolly con-
sider whether thig was the case or not—
whether they have not supported the
same Speake; whom they are describing
as ‘demon’ why, wag God for them so
long as it suited their interests and their
actions.

They comeg the question of the Gov-
ernor’s report, The Governor’s report is

.a very interesting document. It is an in-
h'"‘Ei:h:sting document because it gives the
Teason as to how the Janaki faction
‘Ministry was installed and subsequently
‘why i has been dismissed. If you go
through some of the pointg raised by
the Governor carefully, it needg to be
considereq dispassionately. If in a given
House, if there is hooliganism it is condem-
nable, If there wag hooliganism as i¢ exis-
ted opn the 28th ip the Tamil Nadu As-
‘sembly, it should be condemned by all
democratic forces in the country. There
is no doubt abou; it. If hooliganisym could
be created—if the House could be made
ta be in the way in which it was there on
the 28ty January—will thy, be 5 suffi-
clent ground fo, stating that the House
has to be dissolved? One more opportuni-
ty should have been given for the House
to assémble after the hot tempers were
cooled down perhaps the next day or the

i8 MAR

1988 ] in relation to 242
Tamil Nadu

next day. If the House would have been
convened on the next day thep these
scenes would not have been there, How
do we know? Bug 4 precipitate action had
to be taken by tae Governor in recom-
mending dissolutiop op the basis of what
is supposed lg have happened. I would
only like to recall as 10 how many times—
may not be of the same magnitude—
there were instanceg in other Assemblies
also,

Sir, 1t will be 5 very bad precedent to
arm the Governors with these types of
powers. The Governor should be, rea-
somable in hiy exposition. He snould give
reasonaple opportunity apq he should
give reasonable explanation as to why he
has been taking a pilicular action. Simply
becanse there were certain incidents in
which [ do no; want to g0, who was res-
ponsible and wh, was not responsible,
the precipitated action should not have
been tuken. The Congress may say that
the whole thing wa, Jdone by the Jahaki
faction. But a newspaper ap arficle writ-
ten in a journa] which is very sympathe-
tic to Congress view-point says five Mem-
bers who Subsequently resigned were muf-
fled, jostled, beaten apnd s, on and so
forth. Even , journal which is very fa-
vourable to Congress say, like that, There-
fore, if there were ugly incidents ip the
Tamil Nadu Assembly, it is noy merely
because of the Janaki faction o Mr.
P. H. Pandiyan, who wag the Speaker,
who wag responsible to encourage such
things to happep etc. but even the Con-
gress(I) Members could no; be absolved
of their responsibility i, mishandling the
sitwation there. Therefore  thig is a very
important thing to be kept i, mind. That
meang the Congress(I) insteag of being
exemplary, did not bhehave properly.

Finally, one more point I would like
to bring to the notice of the House, The
Congress(D Party which is now talking so
much did not have 2 word to say when
the Governor said that he woulg be satis-
fieq if there is 5 simple majority on the
floor of the House. If the Governo; in
his wisdom and understanding felt that
it was jmst wecessarv to have , simple
majoity to prove the vote of confidence
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for the party in power, for the Gvernment
which was functioning, 1 consider this
woulg be a very dangeroug precedent, But
Congress(l) for its own ends, for its ul-
terjor  purposes did not raise a word
against them, That is z very dangerous
trend but none-the-less today whep 1t 18
not suitable for them, they are raising a!l
sorts Of questions but not on inis pirt-
cular point, Therefore, from every ‘angl‘e
when we See what has happencd in Tamil
Nadu, it is a slur on the name of Con-
gress(I) party alone. Then the final point
is that the Congress(I) party Was uproo-
ted ip Tamil Nadu to start with and the
process had  gon¢ qll over the South.
They are struggling to have a foothold
and in their struggle to have 3 foothold
once again they ‘are resorting to all Sf)rts
of gimmicks and one of the gimmicks
is what is happening in Tamil Nadu on
the part of the Congress, Therefore, I
would request the Minister to fulfil one
promise which has been made in the Gov-
ernor’s report pamely that there shall be
early elections. I would request the Home
Minister to initiate the process tO have
early elections in Tamil Nadu so that
Tamil Nadu people wil] have an oppor-
tunity to tell the world at large to tell
the country at large as to who they w{vant
to rule them, They cannot C.Ontlﬂlle
t, muffle democracy by continuing n(?l
to holg elections. Therefore, 1 want .1f
they continue to muffle the democratic
process by not holding elections, they
will be the worsy sufferers. Therefore, T
pleag with the Home Ministe; to have
early elections. Thank you.

SHRI V., NARAYANASAMY. Mr.
Vice-Chairman, Sir, T rise to support the
resolution moved by the hon. Minister
for the imposition of President’s Rule in
Tamil Nadu and dissolving the legislative
assembly. Mr. Vice-Chairman, Sir, there
is no doubt that the former AJTADMK
leader ang the former Chief Minister of
Tami] Nadu, Mr. M. G. Ramachandran
was a great leader by himself. There is
no doubt about it. But Sir, he died on
24thDecember 1987, After him, develop-
ments have taken place in Tamil Nadu in
AIADMK party. I that the party was
divided Int, two factions, onme led by
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Mrs. Janaki Ramacnandran apg the other
led by Misg Jayaram Jayalalitha, an hoa.
Member of Parliameni ip thig House. Sir,
my submission is that there are 5 lot of

accusations and charges against Congress"‘

(I) party from the opposition side stating
that the act of Congress(I) party in Tamil
Nadun ‘affair is g betrayal and the Con-
gress(I) party failed to support Mrs.
Janaki Ramachandran faction, Sir_ espe-
cially the AIADMK group leq by Mrs.
Janaki Ramachandran is under the illu-
sion evep today. The reason is that our
Prime Minister i categorical terms
stated to them when there was a splitin
the ATADMK party that the Congress
party wants that both the factions should
join together and the Congress party will
support only the united ATADMK, - _

SHRI T. R. BALU (Tamil Nadu):
Where was the necessity for your sup-
port? T - ) co-

SHRI V. NARAYANASAMY: T will

tell You..

SHRI M, VINCENT: When we  are
really united what is the necessity for
Congresg to support? Do not think
about the unity of ATADMK. (Interrup-
tions) You think about unity of congress
in Tamit Nadu, You arz f{our factions
in Tamil Nadu, We are divided. But
you are scattered.
two, But you are scatterad into pieces
in Tamil Nadu,

SHRI V. NARAYANASAMY: Mr,
Vice-Chairman, Sir, the hon. Member is
agitated because.. . o

SHRI M. VINCENT: That is my
duty. That is my right.

SHRI V. NARAYANASAMY: Sir,
there is no reason for his agitation (In.
terruptions)

We are divided_into. 3

N

SHRI M. VINCENT: Who are theyto

talk about unity of Auna DMK, (n-

terruptions) _

SHRI V. NARAYANASAMY: T would
like to say this to the hoa Members
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of the AIADMK in particular,  They
have been telling that there was a message
itom the Primg Minister’s office and on
the basis of the message they were under
the impression that the Cong-ess party was
supporting them. I would like to quote
two instances to how what was the stand
of the Congress-{ party, right from  the
beginning. 1 would like to quote  the
statement issued by the Congress-I party
before Janaki Ramachandran met¢ the
Prime Minister, It is repected in ‘The
Times of India’ dated 11th Janusry 1988.

‘Mr, Rajiv Gandhi wants the wariing
AJADMK factiong in Tamil Nadu to
smoke the peace pipe without the Cong-

_tess having to intervene.”

What is further is very important for the
hon, Members from the Janaki faction
of the ATADMK:

“Since the Congress leadership tends
to look at the crisis within ths ATADMK
as a private affairs to be settled  bet-
ween Mrs, Janaki Ramachandran and
Ms. Jayalalitha, it naturally does not
lend much credence to the solo bid by
Mr. P, Kolandaivelu, ATADMK, MP, to
try and involve the Congress into play-
ing a mediatory role.”

It was made very clear thar it is an
Timterfial "affairs of the AIADMK purty
and our Prime Minister categorically
stated. consistently stated, that they had
to unite together so that they would be
able to get the support of the Congress-I
party. On the contrary, what has hap-
pened, Sir? One group was kept {0
a five-star hotel, The group having 97
members was kept there,

SHRI V. GOPALSAMY: The other
group was kept in a ginning factory,

SHRI V. NARAYANASAMY: The
other group of 30 was flying from place
to place to escape the clutches of  the
other group, I would like 10 charge the
AJADMK that money played a major
role in winning over the confidence and
support of the other group, The history
of palitics... (Interruptions).. crores of
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rupees ran into the hands of MLAs which
is a shame on AIADMK,
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SHR1 ALADI ARUNA alias V. ARU-
NACHALAM: It is the same case in
Meghalaya, ‘

SHRI V, GOPALSAMY: You have
made a very valid point,
SHRI V. NARAYANASAMY: You

kindly sit down.  Sir, [ am not yielding.
THE VICE-CHAIRMAN (SHR1 JA-
GESH DESAI): He is not yielding,

SHRI V. GOPALSAMY: How did the
factions get the money? After the
demise of M.G.R. or before that? How
did they get the money? He is making
a serious accusation that crores of money
were spent,  Did they get the money be-

-fore the demise of M.G.R, or after that?

SHRI V. NARAYANASAMY: Mr.
Vice-Chairman, Sir, on 13th January 1988,
this is reported in ‘The H:ndu’ That
is, after the meeting of the Prime Minister
by Smt. Janaki Ramachandran. If we
go through it, whether she was consistent
or inconsistent in her approa.h and whe-
ther she was satisfieq with the meeting
which she had with the Prime Minister
will be known. At the airpurt after get-
ting into the car Mrs. Janaki Ramachand-
ran signalled to the Chief Secictary  to
come near and after consulting the Chief
Secretary for a few seconds, she said that
her talks with the Prime Minister, Shri
Rajiv Gandhi, were satisfactcry and she
did not elaborate, She was not catego-
rical of the support, of the alleged sup-
port. which they sought from the Prime
Minister, of the Congress-! support to
ATADMK, It is very well said  that
she was doubtful,  Another incident s
before the session she contacted honour-
able Buta Singh, the Home Minister, to
know the opinion of the Congress Party.
Then see the consequences, The Cong-
ress-I Party was categorical in its  turn
that it will support only the united
ATADMK. (Interruptions)

Now I refer to the incident that took
place on 28th January, 1988. Tamil
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[Shri V. Narayanasamy] —
Nadu Assembly js one of thc noble As-
semblies in the world—not only in  our
country but in the world,  Great sial-
warts were there in th: Assembly. Butl
see how the image of the Tamil Nadu As-
sembly has been ruined by the Speakei by
his acts in the Assembly. ..

SHRI ALADI ARUNA aiias V., ARU-
NACHALAM: With your blessings.

SHRI V, NARAYANASAMY: Whe-

ther blessings or curses, you will see...

SHRI V. GOPALSAMY: Eurlier they
were blessing him. now they arz cursing

him.

SHRI V. NARAYANASAMY: In the
réport of the Governor., -

SHR] M. VINCENT: Wio vrepared
that Governor’s report? It is a joint
venture of Shri Butaz Singh and  Shti
Chidambaram,

SHRI V. NARAYANASAMY: You
go and ask the Governor, -

In the report of the Governor he made
a reference to the memoranda submitted
by various politica] parties against  the
Speaker and his conduct in the House.
At 10 a.M, the Speaker is to conduct the
House for the :purpose of recording the
vote of confidence. The wonderful
speaker read one couplet from Thirukkv-
ral and he said that five MLAs belong-
ing to Congress-T had gonz out of the
Congress Party and he received 5 tele-
phonic message. The Speaker who
claims that his powers are skyvhigh, says
he is not 3 person who is bound by the
Constitution, he is not a person whe is
bound by the Rules of the Housze. He
says that he received a telephonic mes-
sage that five MLAs have resigned from
the Congress Party and membership  of
the Assembly, I would like to refer
to what the honourable Speaker of the
Tami] Nadu Assembly had said and my
honourable friends from the ATADMK
will note. he has completely forgotten Ar-
ticles 190 and 191:of-the Constitution...
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SHRI ALADI ARUNA alias V. ARU
CHALAM: Even a telegram is accepted
as a Writ Petition by the courts: even

ordinary letters are accepted as Writ Peti-__

fions, Tell us whether five MLAs resign-
ed or pot.  You attacked them, You
tortured them within the House, People
know everything.  You were very parti-
cular gbout the formalities, Tell us
whether it is a fact or not.

SHRI V. NARAYANASAMY: It is
very clear that whenever any member of
the Legislative Assembly resigns from bis
membership, he has to give his resignation
letter in his own handwriting and submit
it to the Speaker that he is resigning from
the membership of the Leyislative As-
sembly,  Therefore, the question  was
whether a telephone message could  be
considered as resignation f{rom the mem-
bership of the Legislature or the Cong-
ress (I) Party. The honourable Speaker
of Tamil Nadu...

SHRI MUKHTIAR SINGH MALIK
(Haryana): Honourable?.. (Interrup-
tions).. .

SHRI V., NARAYANASAMY: Sig,
the honourable Speaker of Tamil Nadu
found that the message was faveurabie to
the Janaki Ramachandran group  and
favourable to his party to get the support.
He immediately said that he was adiourn-
ing the House and he said that th: House
would meet again at 12 o’ clock. At
12 o clock, Sir, what happened? The
Members went inside the House. The
Speaker, on an earlier petilicn given by
one of the MLAs. said that he  was
disqualifying six MLAs,  He disqualified
those MLAs from the House. Did he
follow the procedure for :he purpos: of
disqualifying a Member as provided un-
der the anti-defection law? No, he did
not, He flouted the rules and regula-
tions of the House and the Constitutional
provisions, especially the unti-defection
laws, The Speaker again adiourned the
House and said that it would be recon-
vened at 3 o clock. Then Sir, the
respected Members of the House. finding
that he was acting in ar undemocratic
way, elected one Mr. Sivaraman as the
Speaker.. . (Inferruptions)... The DMK
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Party also juined in that and they also

supportzd the new Speaker who was elec-

teg und the forme; Speaker war removed

tfrom the House and the Jonaki Rama-

- chandran Ministry was dismissed. .., (/-

?'ﬂ-rmptiom).. The DMK people support-
T oed it

SHRI V. GOPALSAMY: We npever
supported that,  You ar® unly confus-
ed... (lnterruptions)...

SHRI T, R. BALU; Weg never supported
that.. . (Interruptions).. .

SHRI THANGABAALU (Tamil Na-
du)y: I am telling you, you  supported
it... (Interruptions), The DMK Mem-
bers were sitting inside the Assembly and
they supported it, Sir... (laterruptions).. .
T was an eye-witnsss to that (In-
terruptions) . .

SHRI V. GOPALSAMY: We never
supported  that, .. (Interiuptions).. .

" SHRI THANGABAALU: I wag an eye-
witness to that. [ am telling you... (In-
terruptionsy, . .

SHRI V. GOPALSAMY . You were also
~ one of the storm-troopers... {(Interrup-
. tions)...

‘SHRI THANGABAALU: That is your
business and not mine... (Interruptions).

a—— SHRI V. NARAYANASAMY: Sir, I
would like to submit that the houourable
Speaker of the Tamil Nadu Assembly
claimed that he acted in the House ac-
cording to the rules and rcguintions and
alsg the Constituiional provisions, Kindly
see his conduct At 3 o clock when he
sat in his seat, the other Spraker,  Sir,
Mr. Sivaraman, wanted to accupy  his
seat and he was physically pusbed away
and the MLAs were there tc tel]l him to
take the vote of confidence.  His hire-
lings had been dressed in the unitorm of
the officials of the Tamil Nadu Assembly
end they had been sent with weapons and

‘! the Congress (I) MLAs particnlarly were

* assaulted and were injured. (Interrup-
tions).. .

- THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): No cross-talk will  be
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recorded at ail. .. ({merruptions)... No
cross-talk should be recorded.  Yes, Mr.
Narayanasamy, you proceed,

SHRI V. NARAYANASAMY : Sir, the
Congress (1) Members were identified and
were  brutally attacked.. (Interrup-
tionv). . Sir, the people would have
seen on the TV and they would have
read in the npewspapers also all  these
things.  This is the conduct of the Al-
ADMK faction led by Mrs, Janak, Rama-
chandran on 28-1-1988 and the Speaker -
Legislative Assembly of Tamii Nadu.
Now. what is the course open to  the
Governor under these circumstances? Sir,
the constitutional machinery broke down
there. I would like to guote one ins-
tance heve.  An honourakl: Upion Mini-
ster was sitting in the gallerv and he had
no protection, He had to telephone the
Governor to give him protection to  go
out of the Assembly precincts, This was
the sorry state of affairs which was
prevailing at that time in the Tamil Nadu
ond they ure now telling that the Cong-
ress (I} Party has betrayed them, I put
it very clearly that the impression  that
they have created in the minds of the
people of Tamil Nadu that the Congress
parly has betrayed them, is uatrue. (In.
terruptions)

THE VICE-CHATRMAN (SHRI JA-
GESH DESAI): No cross-falk will go
on record,

SHRI V. NARAYANASAMY: T would
like to tell you, Mr. Vice-Chairman, Sir,
what was the effect of the imposition of
President’s rule on the minds of the peo-
ple of Tamil Nadu, and what was the
eflect on their minds. of the gct of the
Centra] Government and the President of
India in dissolving the House and pro-
mulgating President’s rule in Tamil Nadu.
All the people from the bottom to  the
upper class welcome it.  There was no
untoward incident there. The people
found that they had been relicve] from
the ‘zoondas’. People fourng that they
wonld get justice and the welfare mea-
sures will be implemented in Tamil Nadu.
1 tell you of the reaction of the Dravida
Munnetra Kazhagam deputy leader in the
Assembly, Mr, Nanjil Manoharan who
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said in a statement in Madres that the
‘undemocratic’ and ‘shametul’ acts inside
the Assembly would pur io shame every
Tamilian. He said that many Opposi-
tion members were running for their life
when they were attacked by the police.
After the commotion subsided, the DMK
MLAs wsre 1eturning to the chamber to
cast their votes. But ihe doors were
closed before four of them could enter
the House, he said.

Sir, I quote another leader, the leader
of the CPI{M) group in the State As-
sembly, Mr, R. Ramani, who said that
the Speaker, Mr, P. H. Paudian, had no
business to change the sciedule decided
ty the Business Advisory Committee. He
said that the State Information Minister,
V. V. Swaminathan, approacheq  the
CPI(M) to extend ifs support but  the
party declined to do so. They approa-
ched the DMK, the CPM aud  other
groups to get their support just to  re-
main in power, This is the attitude of
the group led by Mrs. Junaki Rama-
chandran, They even tried to purchase
Cong. (I) MLAs. That is my charge.

Then, Mr. Ramani goes on to say that
the Speaker’s disqualification of 33 MLAs
on grounds of defection was authoritarian
and smacked of vindictive attitede. The
hon, Member from the other side, fiom
the CPI{M) group, says that the Cong-
ress has murdered democracy, But this
is the statement of the CPI(M) leader
from Tamil Nadu, The tazts which have
been narrated would show who murdered
democracy. It is only the Speaker of
the Assembly and the faction of the ADMK
ied by Mrs, Janaoki Ramachandran which
murdered democracy.

Therefore, Sir, I want three things from:
the hon, Minister, TFirst of all, the Spea-
ker who has completely flouted the laws
and regulations and the  Constitution
thould be removed from his office forth-
with, Secondly, T would like to wurge
upon the hon, Minister to conduct o
judicial inquiry into the incidents  that
took place on 28-1-1988 when more than
30 Congress (I) members had been bru-
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tally attacked in the Assembly  itself,
Thirdly, lot of money power was used by
the AIADMK group and they were trying
te purchase the M.L.As, The Govern-
ment should raid all the prcmises of the -
Ministers of the ATADMK aud shouid‘ﬁn‘d"‘
out the hidden money, Fourthly, [ would
request the hon. Minister tc order early
eiections so that democratlic norms may
be maintained in Tamil Nadu.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Mr. Aladi Aruna. Your
time is only six minutes,

SHRI ALADI ARUNA alias V. ARU-
CHALAM: 1 have to answer many ques-
fions,

THE VICE-CHAIRMAN (SHRT -JA- »

GESH DESAD: I will ring the bell in
six minutes and then you should finish
within two minutes.

SHR1 V. GOPALSAMY, He repre-
sents the affected party. He should be
given more time,

SHRI ALADI ARUNA qiias V., ARU-
NACHALAM: Mr, Vice-Chairman, Sir,
on behalf of All India Anna D.M.K, party,
I strongly condemn the imposition of
President’s rule in Tamil Nadu. (Inter-
ruptions) Whatever you call it, I little
bother about it, We are the real

ATADMK,
R
SHRI G. SWAMINATHAN (Tamil Na.
du): Dont say that you are the real
party.
(Interruptions)

SHRI V. GOPALSAMY: We have to
ask MGR about it.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAT): Please dor’t interrupt.
Na interruptions please,

SHRI ALADI ARUNA dlios V. ARU-
NACHALAM: Sir, Article 356 is 3 power-
ful weapon in the hands of the political
party at the Centre which they use against
politicol parties in the States, This is
the first time in our history tha¢ President’s
rule has been promulgated ip a State on
the ground of violence within the pre-
cinctg of the legislature. W= are against
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violence, We condemn violence, 1 have
to remind this House that the Congress(I)
Party ang the Jayalalitha factions  are
mostly responsible for this violence in

. ihe _precincts of the legislature,  Since

media is absolutely under the control of
the Centye, the telecasts and broadcasts
are always one-sided. In that motter they
showed the incidents of violeace. Before
I deal with the incidents of vielence, I
bave to mention about the betrayval and
the treisherous character of the Congress
Party ang how they cheated and stabbed
the ATADDMK in the back, Our Madam
Chief Minister met our hop,  Prime
Ministe; and sought cooperation for the
Confiden:e Motion, The hon,  Prime
Minister discussed various issues with our
Chief Minister and assured fulj coopera-
‘i‘tion to the Government and the people of
8, Tamil Nadu. A bulletin had been issued
from the office of the Prime Minister to
this effect,. We also met Mr. Buta Singh
ang Mr Moopanar.

»
.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): This won* go on re-
cord, It is not in good taste.
It does not look good. Al th:s: words
will be removed., These words will not
form part of the record.

{Interruptions)

SHRI SURESH KALMADI (Maha-
rashtra): He is not fair.

SHRI P, CHIDAMBARAM: Sir, these
remarkg are not only...,

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Those words will be
deleted from the record. We have to main-
tain decorum in the House,

! SHRY ALADI ARUNA dlies V. ARU-
NACHALAM: If you delet: them, Sir,
I have no objection,

SHRI P, CHIDAMBARAM: He must
withdraw it,
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THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): He is withdrawing it.

SHRI ALADI ARUNA ciias V. ARU-
NACHALAM: If the Chair feels, I have
no objection.

SHR! P. CHIDAMBARAM: He must
withdraw it.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): He has said that he is
withdrawing those words, The matter
ends there.

THE MINISTER OF STATE IN THE
MINISTRY OF  PARLIAMENTARY
AFFAIRS (SHRi M, M, JACOB): In-
cluding the word ‘black’.

SHRI P, CHIDAMBARANM: We are
pioud of our black colour,

SHRI ALADI ARUNA alius V. ARU-
NACHALAM: That is his name, I put
it in translation.

SHRI V., GOPALSAMY: Cleopaira was
black and beautiful.

SHRI ALADI ARUNA ualias V, ARU-
NACHALAM: Sir, we met the senior
leaders of the Congress party and asked
thei; co-operation ang were assured  of
their co-operation,  Even on that parti-
culay day, Sir, Madam Janaki Rama-
chandran phoned up Mr. Buin Singh
ang Mr, Buta Singh assursd  that ihey
have taken a decision for neatrality, But
what have we received throngh phone?
(Interruptions) You have every right to
differ.  That is a differen: issue, Only
al 9.45, we came to know that the Cong-
ress was prepared to stab i the back. We
came to know of it at 945 in  the
morning.  Sir, here the hon. Minister
questioned abont the action, attitude
and propensity of the Speaker. Sir, I am
to tell the House that just before 10
O’ clock, he received ; message frem the
Congress Members that they have re-
signed their membership from the State
Legislature. He informed it to the House.
As soop as he informed it, there was
chaos, there were abuses hurleq against
the Speaker. He wuyg not able to manage
the House and thep he adjourned the

*Not recorded,
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House up 10 12 o'clock. Then, Sir, al
12 o’clock, the House reassembled. At
12 o’clock what really nappened was that
he gave his judgment on the basig of a
petition given by one hon. Member, Mr.
Tamilmani, regarding anti-defection law.
Sir, afierwards there was full pandemo-
nium in the House, The Speaker was not
able o control the House. Thep 'ne ad-
journed the House till 3 o’clock. What
happened at 3 o’clock is more important,
Sir, The Congress party and the Jayala-
litha fartion indulged in , deliberate vio-

lence. They did not allow the Speaker
ty prored wich the business of the
House, Sir, the Governor has clearly

stated v hat has been done 1o the Speaker.
Sir, wit' your permission, | want to say
what he said: “At 3 p.m. the Speaker enter-
ed the T ouse and took his seat. Immediate-
ly thereafter Thiru Sivaraman, Congress
MLA, woved ipn to occupy the same seat—
that is the Speaker seat—and other MLAS
moved towards the Speaker’s seat and
pandemonium broke out, The Speaker was
being jostled and pushed from the seat. He
fell dowp from his seat, Chappals were used
freely, paper weights were thrown at each
other and fistfighting on , large scale
broke out. Among the Members, The
Speaker was injured.” Sir, have yoy ever
heard in our history that Speakers were
attacked by the MLAs? Have you ever
hearg the Speaker’s podium being occupi-
ed by other people illeenlly, unconstitu-
tional and unlawfully? Who is responsible
for these atrocities? Who is responsible for
this unconstitutional attitude? Ts it not the
Consress? Has it been broadcast? Has it
been telecast? Nothing of that, Sir. more
than that, Sir, the Governor himse!f has
clearly stated in his statement that “the par-
allel session held by the .rival group com-
prising Congresq (I) and Anna DMK
Jayalalitha -groun  was  unwarranted.”

Who is responsible? Now they speak
about political ethics Now they speak
abou political morality. Now you speak
about the diznity and decorum of the
House. Under what circumstances? Under
what propriety? So, Sir, my point is that
they are responsible. T admit it is a black
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day. [ admit it js a day of shame. But
i 15 buisuse of you. because of your co-
operation, because of your blessings, be-
cause of your instigation fiom the Centre
That is my charge. Now, they say, Speak-
er must be removed.
abour that The Constitution is very speci
fic.  Article 179 is very specific and it
says that the Speaker will continue till
another Speaker is elecied by the con
cerned Stute.  So, the question does not
arise.  So, they are for the suspension
of the article. Let them do it. They
will have to answer people for their un.
constitutional deeds, But, Sir, I am to re-
mind the House now they are questioning
the propensity and doubt the actions of
the Speaker, But have they ever registered
their protest against a Speaker in the past?
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I need not say muech 4

Have they opposed a Speaker on any single

occasion in the past? Sir.... (Interrup-

tions).

SHRI V. NARAYANASAMY: S§ir, we
have done t so many times,

THE VICE-CHAIRMAN (SHR1 JA.
GESH DESAY): You allew him 0 gpeak.
When you get your turn, at that time you
spenk.

SHRI ATLAD1 ARUNA alias V.
ARUNACHALAM: With your co-opera.
tion what has happened in Tamil Nadu
Assembly? The Speaker took action again-
st onc weekly Ananda Viketan, I am

thankful (o Hon. Minister. Mr. Chidam-

baram, he rendered good service at the f"

last moment, But who initiated? Mr.
Chinthan initiated to take action in the
Tamil Nadu Assembly. A Congress senior-
most Member asked to take action against
a weekly he is mostly responsible, Not
only that, Sir. Unfortunatev 100 MLAs of
DMK party were disqualified from the
Assembly. Who  initiated® The same
Congress people. They were responsible.
they were behind it. They did not regis-
ter.

SHRT THANGABAALU: We are not

!

responsihle. We opposed it at that timef‘\

SHRI ATLAD; ARUNA  alias V.
ARUNACHALAM: Never, never. Where
is the record? What is the record? You
can oppose it here What is the record
in the assembly that is more important
Then, Sir. T am to remind. . ..

\ ,
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SHRI V. NARAYANASAMY: Have
_you followed the procedure?

- SHRI ALADI ARUNA alas V.

).éR_UNACHALAM: You gallowed the dis-
cussion, that is why I am saying ali these
things. Sir, on one occasion for setting
. aside the judgement of the High Court, Mr,
Chintan mutiated the discussion in  the
House. (Interrupnions), So, for all the
acuons, 1 am thankful to  the Congress
Party for exitending their coopelation to
the Speuker in the past. Then why do
you question now? Under what ground?
Under what moral authority? Sir, we have
pno righ: to question the Speaker. He has
done his duty according to the Rules ana
Regulations. 1t is left to him 1o munage
the House, how il is proper. Now they
53y, you have accepted the resignation of

xﬁv;: Members.  Of course, formality has
.not been followed  There is no need, be-
cause of the extraordinary situation. In
extraordinary situations, post cards and
telegrams are accepted as writ petitions.
There are formalities for filing the writ
petitions. There we have to fulfil certain
formalties.  The fact is, whether five
Members resigned from their membership
of the legislature or not, the fact, is that
they have resigned, four members, five
members entering first, they were tortured;
they were attacked by the same Congress
people. Because of their torture and attack
one Krishnamurti refuseq to resign. Then

#he-withdrew his resignation.  The other
four Membery sought the help because they
said otherwise they would be killed. Wot
only that Sir. The awkward position was
that one Member belonging to this House
who wag sitting in the gallery; threw a
chair upon the Speaker; it has been repor-
ted.

- f
SHRIMATI JAYANT; NATARAJAN:
Tt is wrong. (Interruptions),

THE VICE-CHAIRMAN (SHRI JA.
/AESH DESAI): You correct it when you
are coing to speak.

SHRT ALADI ARUNA dias V.
ARUNACHALAM: I did not disclose the
-name. If he is very particular about the
name, I will give the name.
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SHRI THANGABALLU: You are tell-
ing a wrong thing. (Interruptions).

THE VICE-CHAIRMAN (SHR1 JA.
GESH DESAI): Pleuse, please.

SHR1 ALADI ARUNA  alias V.
ARUNACHALAM: 1 cap certainly say it

is not Thangabalu; it is not Jayanthi Nata-
rajan, as our Prime Minister got certifi-
cates from other areus....

SHRI P, CHIDAMBARAM: S, it is
for you to consider and rule whether the
hon. Member would be right in making
a slatement which casts aspersions on a
sifting Member of the House. Thousgh he
did not mention the name, he said that he
is 3 Member of our House, Can be do
that? )t is for you to decide if he can
say that.

SHRT ALADI ARUNA alias V.
ARUNACHALAM: If he wanis, I am
prepared to name him; | am prepared to
face the consequences. Tt is only in a de-
cent way that T put it

THE VICE.-CHAIRMAN  (SHRI JA-
GESH DESAYT): He has not given the
name of anybody: he only said a Member
of the House. ’

SHRI ALADI ARUNA  alias V.
ARUNACHALAM: In a genera) way 1
am saying it.And if he is particular about
the name, T am prepared to give the name;
but 1 domt want.

Noy only that, The same Member went
to the Chamber of the Chief Secretary of
Tamil Nady and said: ‘You cre rcsponsi-
ble for all this’. He abused the Chief
Secietary. Why did he threaten the Chief
Secretary? What was the need for him
to 'go to his Chamber and abuse him”? If
he had any grievance, he could have gone
to the Speaker; he could have contacted
the Assembly otfice = Why did he threaten
the Chief Secretary? Tt is because the
Chief Secretary is a Harijan, ang that is
why he threatened him. (Interruptions).~
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SHRI M. M, JACOB: Sir, the rules in
the House are clear. Rule 238A of the
Rules of Procedure and Conduct of the
Business is regarding proccdure regarding
allegations against members. [t says:

“No allegation of a defamatory orin-
criminatory nature shuall be made by a
Member againsy any other Member or a
Member of the House unless the Mem-
ber making the allegation has given pre-
vious intimation to the Chairman..."

SHRI V. GOPALSAMY: He is not
making any allegations; he has not men-
tioned the name of the Member.

SHRI P. CHIDAMBARAM: Mr. Aladi
Aruna cannot take shelter under s techni-
cality. He is making an allegation which
w of a defamatory or incriminatory nat-
ture against a sitting Member of the House.
If you now take the view that merely by
not referring to the name he gets out of
the rule, that would be a precedent for
everyone to follow in future to mike alle-
gations without mentioning any name.

SHRI ALADI ARUNA allas V.
ARUNACHALAM: 1 criticised the atti-
tude of the Congress Member in a general
way.

PROF, C. LAKSHMANNA: Sir, the
rule was quoted. This rule can apply only
if the Member mentions a name and levels
charges against him.

SHRI M. M. JACOB: The colour, the
height, the weight is mentioned without
mentioning the name.

SHRI V. GOPALSAMY: He has not
pamed the Member; he only said he is a
Member of this House. And he said cer-
tainly it is not Jayanthi Natarajan; it is
not Thangabaalu. Therefore, if that is ob-
jected to, it means we will not be permitted
to say anything.

SHRy M. M. JACOB:
the colour, the weight, the height, without

You can say

naming the person?

PROF. C. LAKSHMANNA: Yon can-
not stile a Member from saying anything.
So long as he does not name the person or
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cast aspersions, he has every right to say
and he should be permitted

SHRT ALADI ARUNA alias V.
ARUNACHALAM: 1t is said ihu»“
AIADMK members attacked Congress
members. It is again false. If you go *

through the actual pictures taken by the

State Government, they show our membery

were attacked. You see the front page of

FRONTLINE. It is the journa] always sup-

porting the Congress. (Time Bell). You:
see the pictures. These are belonging to

the MLAs of our party. They have been

assaulted they have beep attacked, This is

the real, factual position, but now they are

giving another side of the picture. Why

dig the Congresg party indulge in violence?

The point is, nearly 20 Congress MLAs

belonging to the Shivaji group were against /
their decision. There was a division in{
their own party. That is why they created

a pandemoniumr and ran away from the

House. That is the fact. Now they are

trying to hide the fact. (Interruptions).

Now lel me conclude Sir, we sailed with
the Congress since the year 1977, with an
exception of one year. In ail trials and
tribunals, in all storms and hailstorms we
were with the Congress but at the last
moment they have stabbed us. We are not
afraid, we are prepared to accept your chal-
lenge. Whatever the time, whatever the
place, we are prepared to face it. We
know your pas past fidelity,. We know
how you toppled the DMK Government,
how you divided the Janata party, how you
enconraged Charan Singh and then toppled
Charan Singh. At that time I was in the
Sixth Lok Sabha. (Interruptions). T know
how you toppled Farooq Abdullah's Gov-
ernment, T know, it is your legacy Our
Prime Minister in true sense has inherited
the qualities of his mother because Mrs.
Gandhi proposd one candidate and worked
for another candidate in the Presidentiat
election. No, dobut, the Prime Minister
is following the same path like his mother.
This is the lesson we have got from you,
And this lesson is not for Annys DME
party alone, it ig a lesson for all political
agencies, for all political parties in Tamit
Nadu.

7

Vs
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With this note of warning, we are pre-
pared for elections and in elections we are
going to prove that if you get 20 seats
Aladi Aruna is prepared to resign from this
post. With this fact I conclude my speech.

SHRI M. M. JACOB: One moment. Mr,
Vice-Chairman, Sir, J believe that you have
expunged the words ‘sitting Member* refer-
red to by the hon. Member.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): He has not mentioned
the name of any Member. (Interruptions).
1 will do one thing, I will go through the
record. [ will see what hag been written
and if necessary, I will get it expunged,

SHRy1 V. GOPALSAMY: He hag not
mentioned the name of any Member,

1 THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): | will look into the re-
cord.

SHRI NIRMAL CHATTERJEE (West
Bengal): Tomorrow they will say that we
cannot attack the Congress party because

- members of the Congress Party are also
sitting members of this House, Now we
will have to be careful.

SHRI V. GOPALSAMY: Last year the
Prime Minister himself criticised a sitting
Member of the BJP. The Prime Minister
made accusations against a sitting member
of the BJP on the floor of this House.

"}‘11-113 VICE-CHAIRMAN (SHRT JA-
GESH DESAI): This chapter is closed.
1 have already said that I wil] go through
" the record.

! st ggIasAT WAy (FTH-
e ) - Srarens wivey, ga F Ay
T 33 F vmr AT & wHwme T AW
T BT @17 A¥F A q@  § fe@r
s f5 ggiasr awvm & & WA
#q frgr I awar & ) OTHTT AT
RT3 T IF A WA FT F VT

Pk

SHR1 G. SWAMINATHAN  (Tamil
Nadu): Before T spoke. T requested you
to allow me to speak earlier because T had
to leave but you informed me that by
4.00 O'clock. You will allow me to speak.
Now it so happened that Mr, Aladi Armma
o~
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of the AIDMK group has spoken here so
emotionally that while concluding his speech
Mr. Aladi Arvna informed the House that
if the Congress was able to win 20 seats
in the next election he was willing to

resign his seat. Shri Aladi Arupa
4,00 P.M, hag got another year to go.

I would request the Congress
Party to hold the elections as early as
possible.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: 1 request you also to
resign.

SHRI G, SWAMINATHAN: I have not
thrown a challenge. At least on  thot
basis, [ request the Congress Parly and
the Government of India to have early
elections in Tamil Nadu.

Sir, much emotiona] speeches have been
made here. I could see, Mr. Narayana-
samy from the Congress(I) became so emo
tional that hig throat was congested and
he was speaking in two voices, At the
same time, T only wish to dwell for a few
minutes on what had happened in Tamil
Nadu Assembly and what remedial action
has to be takep in this matter. What hap-
pened and what took place in the Tamil
Nadu Assembly has been elaborately dis-
cussed by all the Members and for a par-
ticular moment, T was feeling whether 1
was sitting in the Tamil Nadu Assembl-
or 1 wag sitting in the Rajya Sabha be-
cause the same kind of speeches, the same
kind of emotions, the same kind of accu
sations, what has been happening in the
Tamil Nadu Assembly, 1 could find happen.
ing here in the Rajya Sabha, except the
Chair and the Member talking in Baoglish
instead of in Tamil.

Sir. when T talked about this matter dur-
ing the discussion op the President's Ad-
dress, T was informed by Mr. Aladi Aron»
at that time that one could not speak abou
the Speaker because of Rule 238 of the
Rajya Sabha Rules. T am thankful to
you now. Now vou have allowed the
Members to speak gbout the Speaker. And
if vou da not speak about the Speaker
of the Tamil Nadu Assembly. there 1s no
reason why you should spea on this mat-
ter. because the whole thing was precipi-
tated by the Tamil Nady Speaker ang if
at alf there is President’s rule that has come
about in Tamil Nadu it is because of the



263 Statutory Resolution

4
[Shri G, Swaminathan]

conduct and the way in which the Speak-
cr behaved in the Tamul Nadu Assembly.

As hag been mentioned by a previous
speaker, I am not only speaking on Tamil
Nadu Assembly as 1t 15, but alse on the
Qovernol's report which has become a
public document, which lLas becn placed
on the Table of the House and anybody
<an quote and anybody can speik on that.
in the very first sentence it hag been men-
uoned that there was impropriety on the
viut ot the Speaker to have adjourned the
House at 10 a.m. op 28th Janaury 1988.
Mr. Aladi Aruna informed us that the
Speaker had adjourned the House not be-
cause he wanted to, but he zot 5 telepho-
nic information from five Congress(I)
M.L.As, and becausc pandemonium prevail-
2d in the House, he adjourned the House.
What transpired there on that day was, the
Speaker came ther: ond immediately after
saying Thirukkural as is usual for him to
do, and which was the most pertinent one
he mentioned on that day, he immediately
said “Because I had , telephonic conver-
sation, I am adjourning the House.
Thereafter pandemonium broke out. Thera
is no necessity why there should be pande-
momum. There should be some frustration
for pandemonium to break out. And one
could see that of all the people who have
nlayed a game there, the parties who have
been there—the Congress Party was there
ATADMK (Janaki Group) was there.
ATADMK (Jayalalitha Group) was there,
1 other people were there—who was the
nnst frustrated on that particular day? As
Yag been already said by Mr. Aruna, till
the last moment, thev wers expecting sup-
nort of Congress(I) only at 9.45 am on
that day they came to know that the Con-
aress was “stabbing™-—according to his
own language, T am not using that langu-
age—them in the back. So they had g ruda
shock, They were ;11 the time thinking that
thelr Government will continue, but they
had a rude shock at 9.45 am when they
came to know that the Congress(T) was not
"oing to enoport them and definitely thedr
Government was going to fall. They had a
areat emot'on and there was a great com-
motion and in the Assembly they created a
commotion becaus: they wanted that this
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Confidence Motion should not be taken up
in the Assembly because if the Confidence
Motion was taken up, with the Congress(l)
Party not siding with them and not being
neutra] they would be defeated, IT they

were defeated there would be another Go- .

ernment in Tamil Nadu Assembly, whether
it was to be Congress(I) with the support
of Jayalalitha Group or whateyer ;¢ might
have been, 1 am not going into that, But
there would be another Government. 1t wag
aga‘n for the Governor to call upon other
parties if their Government fell. Naturally
the Governor had to ask the next largest
party—which was the Congress(I) with 64
members in the Assembly. That is what
they wanted to prevent, that is what exactly
they wanted to prevent.

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: That ig partly true.

SHRI G. SWAMINATHAN: I am very
specific, I do not want to hide anything.
There is no point doing that, Every one
knew what was going to happen. Sir, if
the Government is defeated, then, naturally,
the Government has to call the nex' big-
gest party in the Tamil Nadu Asscmbly.
The next biggest party in the Tamil Nadv
Assembly ig the Congress Party, and the
Congress Party will be called and asked
whether it will be able to form 5 govern-
ment, Naturally, the Congress Party will fry
to form & government. There is nothing
wrong in the Governor asking another
party,

SHRI ALADI ARUNA alias V.
ARUNACHALAM: It is in minority. Let
him say with his co-operation it will from.
That is the plan, That is the conspiracy.

THE VICR-CHAIRMAN (SHRI
JAGESH DESAI): What he has tp say,
he has to decide, not you and me,

SHRI G. SWAMINATHAN: The Go
vernor has to ask the Congress Party
whether it will be able to form a gcvern-
ment, Then the Congress Party will try to
find out form all the other parties, who
will support it, who will favour it. Al
that is after calling them only, It hag never
happened, it has not happened, So_ ultima-.
tely what has transpired is that they wanted
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to prevent that situation in which tber
party would be ousted from power and
another par'y will be coming to power.

.

} What is the methodology them use.?

They wanted to do it by seeing to that
pandemonium prevatled. All kinds of
adjournments were done by the Speaker.
They wanted to see that all kinds of ele-
ments, not only the legislators but ali kinds
of outside people come tn and preveng the
legislators from  going to  the House
and then take a2 vote of  confidence
to see that they were a majority gov-
ernment.  Again they had the temerity
to 20 to the Governor and say .hat the
had got the confidence vote. What kind of
a confidence vote? Thit wag a confi-
dense vote taken after chasing away all
the MLAs, after preventing the MLAs
from going to tae House and after creat-
ing pandemonium in the House.

So, I only wish to stress, Sir, that if
at all anybody wag frustrated, it was only
the Aladi Aruna group in the Agsembly,
It is their own behaviour ta protect them-
selves and o see..

SHRY M. VINCENT: § deny that, Sir.
* The layalalithy faction MLAs dragged
away the mike, 1 remember. It has wp-
peared in the papers. (Interruption).
Now, 1 have those papers with me. You
can see the papers Sir,

ar—-SHRI .V, GOPALSAMY. It ig a very
importany document,

SHRI ALADI ARUNA alias V.
ARUNACHALAM: It is the sixth party
to him. (Interruptions). All that, he
might have forgoiten,

SHRI M. VINCENT. Sir, thig is the
. paper.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): No, no, please,

SHRI V. GOPALSAMY; It is a very
levant document, Sir. . -+

=
SHRI G. SWAMINATHAN. The
" wonderfu; thing here is, our Members
from tais side, the DMK Members are
very happy that we are quarrelling, They
want that this discussion, our fighting
against each othe, should continue, That

is why they are doing all these things.
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SHRI M. VINCENT: There are three
Swamis in the Jayalalitha faction-Rama-
swamy, Chinnaswamy and Periyaswamy.
They walked away with mikes,

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI). Pleage sit down, Why
are you doing like thiso What has hap-
pened to you today? LTS

SHRI G. SWAMINATHAN: Sir, my
lime has beeg swallowed away.

When ihere is an attack, paturally,
you have o retaliate, Nobody is a san-
yasi in tae Assembly, When you are
suddenly being attucked by your own
MLAs or by goondas, you have to retal-
jate, Naturally we are not sitting quaiet.

SHRI M. VINCENT: You admit it

SHRI G. SWAMINATHAN Natural
ly, when you atiack us, we also attack
Who attackeq first? Who had the motive
to attack? Whae is the motive, and what
is the reason for the attacky Who wants
ed to see that the proceedings did not
take place? I would say, Mrs, Rama-
Cnandran Governmen: ang he, faction of
the AIDMK saw to it that the Assembly
did not fu.nction’ Sir.

On the other things, Sir, T only wish
to menliop about whether the Speaker
had the powers to adjourn, According to
Mr, Aladi Aruna, he has got every power
to adjourn the House. It has already been
mentioned and I also wish to menfion,
that the Speaker is not the master of the
House. The House is the master of the
Speiker, It fhas been already confirmed
by Kaul and Shakdher, Tt hag been en-

umerated by (he Page Committee which
was formed in 1971,
-

I wish to say that this ig mot the first
time thit it has happened in India. Such
incidents have happened before. Such an
incident has happened in Punjab. Such
an incident hag happened in K-~shmir,
Such an incident Hag happened in West
Bengal. Many such incidents have hap-
pened. Whenever there is a no-confidence
motion against the Government or some-
times when there is 5  no-confidence
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motion ‘against the Speaker, the Speaker
tries to save himself or save the Govern-
ment by adjourning the House. It hap-
pened once in West Bengal, once in Kash-
mir, In Punjab also it seems it happened.
A committee of Presiding Officers was
formed, They went into the question of

adjournment,

I only wish to say regarding the posi-
tion of the Speaker, the office of the
Speaker because it is a general thing. I
teel that such things should not
happen in the country hereafter,
Whether it is Tamil Nadu Guiarat,
Punjab or West Bengal, same nofms
have to be adopted. They are very
clearly stated.

“In order to set at rest any
doubts that might have arisen as a
result of the atfitudes adopted in
1967-88 by the Speakers of the West
Bengal and Punjab Assemblies, the
Page Committes, while commenting
on the duties and responsibilities of
the Speaker anq his relation with
the House, made the following ab-

servations*

“The Speaker is 5 part of the
House, drawing his powers from
the House for the better function-
ing of the House and in the
ultimate analysis, a servant ot

she House, not its master.’

While the Speaker has consider-
able discretion in regard to ad-
journing the House, this discretion
has to be exercised by him within
reasonable limits and in a manner
so as not to obstruct the working
of the House, As observed by
Speaker Reddy, it is the first duty
of the Speaker...”

SHR; RAOQOOF VALIULLAH. Sir,
the Tami! Nadu Assembly Speaker’s
name is Mr. Pandiyan and he is re-
ferring to Mr, Pandemonium Mr.
Pandemonium. What does it mean?

SHRI G. SWAMINATHAN: sir. 1}
wish te quote.
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“T¢ is the first duty of the Speaker
to enable the House to function and
not to shut it out, The House I8
paramount, not the Speaker, who
can claim no inherent right to over-
ride or bypass the House, or to
arrogate to hims:lf powers and

function  which helong to the:
House."”
Again one small gquotation from

Kaul and Shakdher:

“The power of the Speaker, 1is
however, limited in the sense that
he either adjourns the House at a
fixeq hour or at such other hour as
he may determine after taking the
senge of the House.,”

If the sense of the House is that
they want to proceed tfurther, the
Speaker has no right to adjourr, In
the Tamil Nadu Assembly, the Mem-
bers wanted to proceed further, They
wanted to have the Confildence Mo-
tion to be faken into consideration
but the Speaker prevenied the whole
thing and shut the Members from the
House.

The power of the Speaker is far-
ther limited in the sense that either
he adjourns the House &t a fixed
time... “If any variation is requir-
edq in this, the matter must he de-
cided by the House ¢, a motion made
on behalf of the Leader of the
House.,” Suppose it is decided al
10 O'Clock ang tomorroy if the
Speaker wants to adjourn the House
and the sense of the House is that the
House should continue it could be
done only by a motion of the House
Members and pot by the Speaker
alone,

I do not waut to dwel] much except
to quote this.

“The rules relating to the ad-_

journment of a State Assembly sre °

generally the same as in Lok Sabha.
However, in some States, Speakers
exercised powers which were held
to be beyond the scope of the rules,
practice and  custom in this behalf
and these acts became subjects of
acute political controversy.”

/
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' This is what they said and this Is
-what happeted In the Tamil Nadu
_ Assembly,

?‘ I also wish to mention that the

Speaker had no right to adjourn the
Assembly and he had done so on his
-own Sself ang it is not right on bis
-part to do those things. Only because

- 'that had happened, the whole pande-
monium broke out ang the people
were not allowed to gpeak, This is
‘what happened,

T wish also fo mention here that
there is a specific Tamil] Nadu As-
sembly rulle. This rule came specifl-
-cally after some Incident happened
in 1974 when a Speaker by name, Mr.
Mathiazhagan was there, At that
~ "{ime a no-confidence motion was tabl-

ed by the AIADMK Party, which

came in at that time, When the no-

«onfidence motlon was moved, bhe

immediately adjourned the House and

went away. Thus he prevented g no-
. confidence motion to be moved against
himself. Ultimately, after the

AJADMK party came to power, there

was a gpecific rule drafted in the

Tamil Nadu Assembly rules where it

has been stateq regarding the power
_ of the Speaker that he can adjourn
' only when there is disorder in the

House, That has been very clearly
®-giated. So, the Tamil Nadu Assembly

Speaker has violated not only the

Constitution and propriety but also

the rules of the Assembly, 8o, 1

woulg only wish again fo reiterate

the point raised by the hon, Speaker,
who spoke before me, that the Speak-
er should be removed under Article

856(1) (C) as has beep mentjoned gl-

ready. That can be done, I only wish

to narrate that it happeneq before,

In the case of West Bengal and Pun-

jab the Speakers have been removed

/Ainder Article 356(1) (C) and under
;/ this provision the President has taken

the incidental anq consequential pro-

vision of the Constitution. Those two

Speakers have been removed. If at

all any Speaker had to be removed,

it is Mr. Pandian who had to be defi-
nitely removed. I do not know why
this article 356(1) (C) has not been

['8 MAR

1988 ] in relation to 270
Tamil Nedu

suspended by the President, May I
know from the hon, Minister whether
he ig still going to protect the hon,
Speaker? Why they are soft towards
the Speaker? Even their own party
workers staged the hunger strike
throughout Tamil Nadu against the
conduct of the Speaker. ... (Inferruptions)

SHRI ALADI ARUNA aligas V.
ARUNACHALAM: Every Member is
a Member of our party and the Legly-
lature.

SHRI G. SWAMINATHAN: You
should Iry to find out why they have
not' taken action, I would strongly
recommend that we should take action
against the Speaker under article
356(1) (C). He should be definitely
removed.

There Is a problem, Whenever there
is any important funciion the Speak-
er hag to be invited. When the new
Governor was appointed I found on
the other day on T.V, that one of the
principal invitees was Mr. Pandian,
the Speaker ot the Tamil Nadu As-
sembly. He was given an honourable
place on the dais Everybody was
able to see this gentleman who was
responsible for murdering democracy.
He was the man invited by the Con-
gress party. He was invited by the
Governor because protocol necessitates
that the Speaker has to be invited
ang once he was invited he comes in
hig usual form and he sils at a very
prominent place on the dais. Then
between the pronouncements ang the
action taken by the Congress party,
everybody is very doubtful Why are
you protecting that gentleman? Why
are you having a soft corner for him?
Is there any specific reason? (Inter-
ruptions). Under the Constitution he
can be removed, The Speaker has
heen removeqd In West Renga]l and
Punjab and if he can be removea ¢
tnese places why Mr. Pandian cannot
be removed from the Tamijl Nadu As-
sembiy? Jf at all anybodv has to be
removed, it is only this gentleman.
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I only conclude with one or two
recommendations, If there is con-
tempt of tne House by the Speaker
there is no procedure or rules to take
action, What I mean by “contempt of
the House” is that conlempt not onlv
by Members but by the Speaker; if
he tries to violate the rules or tries
to become the master of the House,
there are no rules.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: The remedy is
available in the House.

SHRI G, SWAMINATHAN: { am say
ing that nobody can take action wnen
the House is nof there, 1t is only
Assembly or Council which can take
action and ultimately Members can-
not move any privilege motion against
the contempt committed by the Speak-
ker, He cannot go scot-free, Even a
Judge cannoi commit contempt of the
Bar, Similarly, the Speaker also can-

not commit contempt ot the House, If-

there is a contempt of the House by
the Speaker of either Houses, it has
to be enquireq into by the Presiding
Officers of.the Legislative Bodies o¢f
India and action be taken against
him_ 'There should be certain proce-
dures evolved by the Coanstitution

Secondly, evole fool-proof proce-
dures mclud’ing the rules or amend-
ment of the Constitution tn see that
the Presiding Officers do no: ajourn

the House against the will of the
House Tt s T
Thirdly, remove the Tami! Nacdu

Speaker by suspending article 356(1)
(C) as was done in West Bengal and
Punjab. . s — 2

Fourthly, hold the " elections early
in Tamil Nadu £ Thank you,
SHRI

M. S. GURUPADASWAMY
(Karnataka): Mr, Vlce.Chalrman Sir,
I am reminded of a familiar story
which you all know from folklore—
the story of seven blindmen describ-
ing the elephanf. Seven men gave
their own versions of the elephant
ang thers were seven versions, To-
day’s dehate brings to my mind that
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story, Each Member has got his own
version of the story ang he has got
his own angle.... (Interruption)

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): And you are not add-
ing another story.

SHRI M. S. GURUPADASWAMY:
Ang each Member gives his own angle
to the story. One Lasic fact is not
missed by anybody who has preceded

me, that is there was confusion, dis--

order and pandemonium in  Tamil
Nadu Assembly on 28th of January
whep it met, §ir, I ask my colleagues
in the House whether this was the
first time that such a situation has
arisen in {he Assemblies, in the Legis-
latures,
order gnd pandemoniumn in many As-
semblies of today and in the past?
There have been disorders, the As-
semblies had to be adjodurned, even
Parliament had to be adJourned by
the Presiding Officers because of dis-
order and confusion, There were
ugly scenes created DLy Members of
the various parties, I do not blame
any single party here, "Was there &ny
occasion or “was there any single
instance so far duriig the last 40
years that President’s Rule was im-
posed on the ground that {he proceed-
ings  of the Legislature were disturb-
ed badly? 1 am not aware of any
single instance of this nature,
dent's Rule has been imposed in Ta-
mil Nadu because therz was break-
down of law and order. (Interrup-
tions) [

SHRI MUKHTIAR SINGH MALIK:

The police hag entered the House znd.

beaten the Members, (Interruptions)

SHRT M. S, GURUPADASWAMY :
There is a difference of opinion, I am
not getting away from these, There is
no time., That is why I want to cut
short the debate. I do not want to
traverse the same ground of my col-
leagues who preceded me My basic
point is, was at any time during the
previous forty years, the pandemonium
created in the Hous, provideq the

Was there no confusion dls-™

“Presic

-~
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reason for the introduciion of Presi-
dent’s Rule? Tamil Nadu provided
_the solitary instance of this nature,

——

next poing is, should the Gov-

ernor have made the recommenda-
tions on thig basis for the imposition
of President’s Rule? I am net appor-
tioning the blame to this party or
that party because in my view, all
parties have committeq some wrong
or the other. All parlies were
equally responsible for ciealing this
confusion in the House. Therefore,
my next point is that President’'s rule
‘was hot imposed on important grounds,

* or serious grounds,, like total break-
down, of the Constitutional machinery
or the law and order machinery in
—r the State, the defeat of Janaki Gov-
Wemment, and the like. Here, there is
no case of defeat of the Government
" which was in existence at that tima.

That had yet to be tested. Ana other.

possibilities, avenueg and alternatives
were available for the Governor,
Therefoye, it pains me when I see
that the Governor recommended the
imposition of the President's rule on
the ground that there .was confusion
ana . pandemonium in the House.

SHEI MUKHTIAR SINGH MALIK:
It wag only a narration of the events.

&—SHRI_M. S. GURUPADASWAMY:
Narration of the events which took
place in the House. That is all I say.
Not outside the House. Are you satis-

fied? Sir, when Janaki Government
assumed power, the Prime Minister
sent his greetings to that Govern-

ment. Shri Narasimha Rae sent his
greetings to that Government. Subse-
quently, Janaki met the Prime Minis-
ter. Later on, Jayalalitha met the
Prime Minister.

_ /AN HON. MEMBER: That tilted the

J"balance.

SHRI M. S. GURUPADASWAMY:
That is also another basic point. The
Government, or ca]l it the Congress
President Rajiv Gandhi, was wishing
well for AIADMK and wanted the
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AIADMK to remain uniled to carry
on the legacy of M. G. Ramachandran.
That was his wish. I am not object-
ing fo that. Till 7.30 a.m. on 28th
morning, the impression was that the
Congresg party would remain neutril,

Sivan Ganesan hag gone on rtecord
that he phoned »Ir. Buta Singh at:
7.30 am. and Mr. Buta Singh tola

him on the phone that the stand of

the Congress party wag to -remam
neutral between the two factions.
But, - within two hours, at 9.30 a.m,

Siva)i Ganesan came to_know of the
sudden change in its approach, What
happened in those twe hours? Should
the Congress party, a mature party,
an ald party, exkibit that infantile
immaturity, childishness, in a situa
tion like this? They are at Liberty to
take any position. They are a political
party. But till the morninz of 28th,
il 7.30, they took ome stand. An

.illusion wag created in the minds o!

both the factions that the Congres«
party would remain neutral. Good
enough. -But why this sudden, ara-
matic change? Why did Mr. Rajiv
Gandhi try to pull the carpet under
Janaki Ministry? Why? Why dia he
do that? My friend, Swaminathan,
was saying Mrs. Janaki Government
was afraid that they might lose the
vote of confidence. That is why there
was pandemonium, there was confu-
sion, there was disorder, in the House.
He said that it was created, orovoked,
by that section. Al] right: if that is
so, as alternative was available. The
Congress Party could have been invt
ted to form a Government. I.would
have hn Obiection for that in the
circumstances. It woula have heen
far more decent. Congresy Party
should have taken up the responsibi-
litv of forming a Government and
should have proved its strength in
the House. The Governor could have
waited for this aevelopment. The
alternative could have been explored.
There are precedents for that in the
countrv. Why did the Governor make
a somersault? Why did he play a
reverse role? There was no logic in
this. Why did he dn that” Under
whose bidding? I want to ask. My

—_———
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.charge is the Congress Party has to
be blamed. They tried to fish in trou-
bled waters. It ig amusing to hea:z
Aladi Aruna. Till the other day he
was praising the Congress Party.
Today he is going against the Con-
gress Party hammer and tongs. It is
amusing for us, for me anyway. He
had all praise for Congresg Party and
its leaaership till the other day. Now
after hearing his epithets I was really
shocked and amused, the way he did
it. And the blood-brothers quarrelling
on the floor of the House is still more
amusing. There was a aemand that
action should be taken against the
Speaker. Have we bid goodbye to
our senses? In our anger, in our
fury, should we say anything which
comeg to our mind? The Speaker
might have done a wrong, commit.
“ted a grave wrong. 1 have no brie!
for the Speaker. He hag committea
wrongs in the past too to which Con-
gress Party was a party. And it was
quoted by Aladi Aruna. I am not
apportioning blame. That is not my
intention now. He might have com-
mitted grave wrongs. After all, he is
also a human being. Have you not
seen presiding officers going astray?
Here also, in Parliament, we have
seen. Please remember, Shri Mavlan-
kar was the best Speaker we had
after indepenaence. I have not seen
such a Speaker again in my life so
far and I may not see also in future.
Against him I was responsible for
moving a no-confidence motion,
against such a  Speaker, for 3 small
thing! 1 feel for it. T really feel for
it. 1f the Speaker commits an error,
he has got t0 be brought back to the
track. Removal of a Speaker on the
ground of certain untenable  prece-
dents is a very serious matter. T am
not defending the Speaker. I am not
aefending his action. What happened
on that day was ,ordid, shametul.
The parliamentary svstemn itse]f has
been flonted to its roots. We should
re-establish goed standaras, ncrms,
conventions, of parliamentary system.
~Qur legiflatures should function pro-
perly, o¥wrmally, with every political
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party observing norms and standards
and principles. But to say that the
Speaker should be removed toc my
mind, is shocking. We seem to have
really bidden goodbye to our common
sense. We are here to apply correc
tives to strengthen and consolidate
and improve the institutions which
we have built up over a perica of
years, The institution of Speaker, Sir,
is important; I do not say it is sacred.
It you set this bad psecedent now
by removing the Speaker of the Tami]
Nadu Assembly, you can be sure that
in future there will be similar de-
mands, more such demands, for the
removal of the Speaker. We are des-
troying the very importance and
significance of the institution of Spea- ..
ker. Therefore, Sir, I beg of my col-
leagues here not to indulge in this
kind of a politica] game.

Finally, Sir, I am for early elec-
tion, very early election. The Con-
gress(I) always takes a politica]l view
of things, a partisan view of things.
Even in the case ot Tamil Nadu, it
has been taking a very narrow par-
tisan wview of things. They would
like to win the elections at any cost.
At any cost, I said, even by sacrifi-
cing the political ethics, political
morality. Tamil Nadu is a classic
example, a classic case, where unique
trends operate. The cult of persona-

lity is there: and hero worshio is
there.
THE VICE-CHAIRMAN (SHRI

JAGESH DESAI): Please conclude

now.

SHRI M. S. GURUPADASWAMY: I
am just finishing, Sir.

So, Sir, personality cult and hero
worship are very very dominani in
Tamil Nadu politics. After Mr. E. V.
Ramasamy Naicker, the streak was
there and then the streak became a
trend when the DMK emerged under
the leadership of Mr. Annadural
Then there was 2 split and thig trend
became a wave in Tamil Nadu. It is
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my wish that this unnatural poli-

“tics should stop in Tamil Nadu. Tamil

Nadu’s politics has been very abnor-

-mal all these years. 1 want to see in
Tamil Nadu normal politics,

SHRI NIRMAL
Rationa] politics.

CHATTERJEE:

SHRI M. S. GURUPADASWAMY:
Yes, rational politics. I want to see
in Tamil Nadu normal politics, ra-
tional politics, and no hero worship
or heroine worship! Neither hero
worship nor heronie warship; we do
‘not want that at all. I think my
friends will pardon me for saying
~this. We have had enough of this for
a long time. Let us have decent,
normal and principled  palitics in

;"Tamil Nadu.

SHRI V. NARAYANASAMY: Na-
-tional politics.

SHRI M. S. GURUPADASWAMY:
"Yes, national politics; nationa], secu-
lar politics. I agree with you. I hope
and trust that the various regional
groups in Tamil Nadu will dovetall
themselveg into the national gtream,
national mainstream.

SHRI V. GOPALSAMY: Mr. Guru-
padaswamy, by national politics they
‘mean only Congress (I) politics!

~— SHRI M. S. GURUPADASWAMY:
“Not Congress(I) politics but National
politics. Not Congress(I) politics.

AN, HON. MEMBER: Not Janata
politicg also.

SHRI M. 8. GURUPADASWAMY:
"Not Janata politics also. Sir, when I
speak, I speak for all.

SHRI V, NARAYANASAMY: 1 agree.

SHRI M. S. GURUPADASWAMY:
‘With these words, Sir, I wish to say
/ that I hope and trust that the Trea-
sury Benches will draw the lessons
from what they have donme. Thank you.

THE VICE-CHATRMAN (SHRI
JAGESH DESAI): Now. Mr. Kailash
<Patli Mishra.
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FoqAr Y AET Y 7 AFAY | HIA F 7RI
gfere 1 srAr 98 HIR framawar w1t
aTd | O¥ waAfRF qea 9 faarm
# yaw L drag e F7 IGEF W §
qag § T8 g #] Fat JrE
ag ff ana § 7 oA ? AT e
arga mit g faay a8 & 78t w@r
wgg ST F§% SR e ey o
gresd A @ § g e R quT
T &, W F FAT Ao 3T FT EVAT F
T AT FAANT AL FH
¥ fag, arm Fa9 F fao faRw § o
¥ g0 foard ¥ @ & ) #wr ¥ @ gmw
T FTE ASY § AT AHAATE § 0 WIYRY
ag @ @r & afve g 3 frard 99
Tt T AR AT A, I AR AY A Sy
g ¥ F oA st A o ¥ aed T

wrar § 7 I § AfFT I9 I I
A W @Y @ aiferg. F o9
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[sft S Sfr w ]

dleTge, IEF WA UF Tq SHT
EWTaE g6,
GRTr oT ar wfaw ¢ fw oA Wy
et & MG ¥ srwd a3 A9 s
T afe um " W W@,
T, AL T GHEAATY TV SOTAT H7
A GHUT A9, I8 O &"r AT T 9
FTE TIHAT 4T, IF WIS FT FIW FCT
qr @Y q3 AfHeIg & TR Sl aR
o | GHA A AgY u‘rdr%’F’%?ﬁ?«W?ﬁ
¥ 917 uF dehy Yar 710 % sor T
g a1a a7 wwa ¥ et § fee ordl agy
nﬁ o frevast &7 gedr ¥ Y wwre
#1 w7 A8 g€ d7 1 st WA A S
% FF 31 ¥ATE TAT T FH-FA AT
T XA & ;m“ 21 & 5T § wEmr
T TG F, AR fermTy w1 ugt
ec%ﬁr{mrvrrrr(%wr kT
# @R ¥ et awafrs ik
frae F, wwe #Y dfoeafa fare
FIE ATHAATT X ST 7Y A€, afaa-
A1 7Y HTRIT 4T =78 H qWA THE T
gr a"rr 3t & arfrerrg & mee St
HIETT FUH G & 98 T AT 5
1 g, 39 a‘r g gaen oy &
a7 ﬂ%a,%ﬁanwaw%@rram
uear g fF w1 afeferf aaen, Afwe
1% gz faay ey, Rer wawe
¥ uam) w7 BrpAreT arg & W F
ST FAT T B+ FAT HEATFAT AIHT
ger fif wayfe mras #7 9T & o
fqarsmar wv & 9w W7 47 WA 39
FN F 0 F-Few G 0w 920 937
gz 9z A, Y AT F A 0F TFIT
F1 FEAF T, FrFad FT FT OGN, I
et A 9 FT X e P fFard 2 vgr
2 org Taver A FEA 47 ¥ & fag
oy =y farr 7 # wA fE tomTiovo
o UWo Fo Fr qrd} F1 g9 & foro
g ar Fear, AT FY = F fae
oI g7 fRr ? S 91 919 G a9 W
g, ady =fex woe mrodT 7 A B
aur % ey fe feeeianer Gar e
TR ¥ 2 ar s 99 W@ Y, F smar
g o § Y AT FUEAT ) dha
¥ wa¥ farerEren d3r w1 fam,
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iaAH TR A WY gwms
dzr #T feur, Sl el & W z9
2y war %’ Y W A0 OF&T G@,
AR T WE a0 7 AEer F owrg
gHAET HHAT $IY K, sfiwdr & "
wifd F167 FIT H o471 3% gHIT AG-
Far fAenty, sad gudr age ey ¢

HRT 4y A v wifge =T
are & wfawm ¥ FafesT T ug -am
W@HC & afaur awer & fx e #
{7 o T &7 R EY wEwdy 8, USA
H A5 el &y HTEIT g §ev
Fifevsdy= ”‘Tgrs ;},ﬁm\,ﬁ:g ¥ ¥y
TS &Y W HTHFS § | IS 39 H ug

sfgw ar

-ad

ﬁmfa aadly =T o1 V@, Wl gy wE

UR FXEHE T g9 TE <Y " F
2%, WIS g1, FW-TE H 3Fe
I5THT SHIY FHIG F?, Fael THN ST
W oA E ) WM OIW F Y T
FST HIAe FC @ &, &0 & H5 Tedl
T HET Fg T §, I FLUFATH INT
o1 SEIT w72 E 2 am § Ag we 1
WY #TTT (qET AgY & WY E, Wik Arey
ST H QFAT T AT @ F fen,
sifaroney A F foro, qWoET ;W
717 & v € FITH F, TS SHTH
fom% I0T wrE F SEE ST f'q'sma
M IYT E & 7

afraers § it 7 Y gAT B, ¥®
mwﬁmmtﬁmﬁm
¥ 1Y ST AT AT T B, AT q{fA
wd for wTe #¥ wFAT, AT A7 TEAA
AT T SETSAT F A1 YT EAT TS
m%umwaﬁ%%qﬁ*aﬁa#ﬁ
3f$mwa,?ﬁ'aﬁmt%@
OAT @7 @ FT a7 T w09 Y @
for 7 Fawe & F@r Wy Prewaran
Gar NI, FF A@HL F A AT G
3T TR 8, S TR afwaars s sreral
gmﬁ@ri%nla'gaaﬁwmﬁcﬁ
gaR S g A § Fm w wg
F7q 8T F1 T qEAY | T T AT AN

w1 Jrgar § o faera s #r wra-

AT ET, T I TH 1 fqumT gt
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AT R F AR Wty ras wwy a2
faar § @t foaet siedt g7 9% = afia-
ATE ¥ HaaT F1 Arqey Fif0a ihe awr
qeATafy AT g wR ArEfaa g
AT I3 97 SR TS

TR wEE F AT, ITYNTAE Tal-
&Y, WITHT ggare  awd & |AI
FLATE |

THER VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr. T. R. Balu.
Not more than 8 minutes.

SHRI T. R. BALU: Mr. Vice-Chair-
man, Sir, on behalf of DMK; I rise
to oppose the proclamation of Presi-

w~dent’s rule in Tamil Nadu uynder Arti-

cle 356 of the Constitution,

First of all I recall the occasion
when our leader Mr. Murasoli Maran
and stalwarts like Mr. Bhupesh Gupta
and Mr. P. Ramamurt] moved an
amendment to delete Article 356 of
the Constitution. At that time, the
ADMK 4did not support thet amend-
ment. 1 am very sorry, the then
ADMK simply kept quiet. But now
they have paid the price for their act.

Sir, the usage of Article 356 by the
Centre to topple the State Govern-
ments is not new. Article 356 is al-
most a Sword of Damocles always
hanging on the heads of the States,
and the Centre plays with the States

like a chila plays with toys in a
kindergarten. Sir, of course, the Tamil
"Nadu Speaker, Mr. P. H. Pandiyan,
has acted in a beastly manner—I

repeat, beastly  manner-giving a go-by
to all the civilized thinking and beha-
viour. ‘There is one saying in Tamil.
That means, the creature started bit-
ine the lamp, then the cow, After
tasting blood, it started biting the
‘man. The same thing had occurred
in the preseni situation.

[The Deputy Chairman
Chair]

in the

It was the Speaker, Mr. Pandiyan
of Tamil Nadu Assembly who had
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gone against the verdict of Madras
High Court. Seconaly, he has gone
to the extent of arresting a leading
journalist, Mr. Balasubramanian of
‘Ananda Vikatzn’', and he hag ordered
to bolt him 1n jail. Madam, I also
quote one incident. Ten DMK MLAs
protested against Hindi as an official
language. And to protest and demon-
strate ana to give vent to our feel-
ings, they have burnt the relevant
Articles written on a piece of paper.
For that, undemocratically; these ten
DMK MLAg have been expelled by
the game Speaker. Madam  Deputy
Chairman, while Mr. Pandiyan; the
Speaker of the Tamil Nadu Assembly,
had all along been resorting (o such
unlawful activities, the Congress
Members of the Tamil Nadu Assembly
simply enaorsed the decision. In fact,
the Deputy Leader of the Congress
party proposed resolution against the
High Court Order and against Tamil
journalist and the Members of the
Congress have supported. With the
full support of the Congress, these
unlawful activities have been carriea
out by the Speaker, Mr. Pandiyan.
At that time they were enjoying the
honeymoon with ADMK. They did not
expect such unbealthy happenings that
had been carried out on the 28th of
January.

282

Madam, 1T am also reminded of am-

other incident of the Pondicherry
Assembly where the Congress rules.
There were 5 DMK MLAs and 4

ADMK MLAs. But the Congress has
recognised the ADMK which has got
only 4 MLAs as the Opposition. And
they were not even ready to varlfy
the arithmetic of our membership
which is flve there. The whole drama
prolonged for about one year. Madam,
this is the Congress-brand democracy
which is prevailing in the States as
well as the Centre. This Congress-
brand democracy is being adminis-
tered everywhere and in every  State.
The Congress President Mr. Rajiv
Gandhi, has never opened his mouth.
He has never worriea about all the
ill-happeningg in the States and allow-
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[shri T. R. Balu]

ed tricky method to capture the States’
power, And now they are making a
very great hue and cry. Coming to
the President’s rule in Tamil Naau,
at the outset, I do not agree with the
statement of the Home Minister in
which he has stated that the Govern-
nor as strictly followed the provisions
of the Constitution.

Madam, article 356 (1) of the
Indian Constitution clearly lays down
that the President may by proclama-

tion assume to himself any of the
powers of the Government of the
State if he is satisfied on receipt of

the report from the Governor or
otherwise that a situation has arisen
in which the Government of the State
cannot be carried out in accordance
with the provisions of the Constitu-
tion. Now, what situation has warran-
ted or necessitated imposition of the
Presiaent’s rule in Tamil Nadu? Of
course, there was commotion; there
was no peace in the Assembly, but
it does not mean that it attracts arti-
cle 356 of the Constitution, It ‘was
an incident, it was a single incident
within the House, within the Assem-
bly. So it is elear that the people at
the Centre, the Congress Party at the
Centre; they are trying to find out
ways and means to head the State by
tricky means, come to power by
false means. They are not worried
about aemocratic means, about demo-
cratic ways to come to power. The
Congres. President, Mr. Rajiv Gandhi
hag all along kept silent until the
28th morning, until 7.30 am. The
Tamil Nadu Congress people, the
Tamil MMady Congress Legislature
Member have not even understood
what w1 5 the decision of their leaaer.
They w re simply kept in a hall or
a room. They were waiting for the
instructi ns from the Centre up to
9.30 or yo. They were not informed
whether to support the Janki's Gov-
ernment or not or to be neutral. Mrs,
Janaki Ramachandran was kept under
false security. Mrs. Janaki Rama-
e¢hndran thought that Mr. Rajiv
Gandhi mey support her or at least
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be neutral. But all along the history
of the Congress Party is only to adopt.
betrayal. Mrs. Janaki Ramachandran
learnt a lesson. Of course, Mr. Rama-
chandran was conferred with Bharat’
Ratna only two or three days earlier.
But only atter three days, Mrs. Janaki
Ramachandran who was crowned by
having conferred Bharat Ratna on.
her late husbana, her head was cut
off by the Congress Party; as stated
by our leader, Dr. Karunanidhi. It is
the history of the Congress
So, at least; after taking into account’
all these things, the Congress Party
at the Centre should realise who they
are and what they are, and order for
an immediate election so that nor-
malcy ana democracy
tored. Thank you. s

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir):
Deputy Chairman, I recall with pos-
talgia that in the year 1984 when our
Government headed by Dr. Faroog
Abdullah was dismissed, 1t was the-
AJADMK alone from out of the Oppo-
sition  parties who supported the dis-
missal, bug I will not repay them in.

the same coin, I strongly sup-
5.00 pM, port the motion put forth by
+ =~ the hon, Home Minister. ..

SHRI ALADI ARUNA alias V.
ARUNACHALAM: Most dishonest,

SHR1I GHULAM RASOOL MATTO:
....with regard to promulgation of
President’s Rule, I 4o so not to repay
them in their coin, but simply on the
merifs of the case. ..

SHRI N. K. P. SALVE (Maharash-.
tra): Unlike them.

SHRI GHULAM RASOOL MATTO:
1 have read in depth the report of the
Governor dated Jannary 29, 1988. I
do not think, with this report in hang,
any Government for that matter——if
even the Government of Mr. Aladf
Aruna were there—would act in a

Party.-

Madam-

may be resx

!
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manner other than the one done by
Mr. P. Chidambaram. At 9.45 hrs. on
that day, merely on a telephonic mes-
sage, resignation of five Congress-I
MLAs was accepted. The report then
~ says that the Speaker was sending his
own security offices, sergeants inside
the House to forcibly procure the
MLAs. The report then says that six
former Ministers, namely...., on the
basis of a complaint made by one of
the members owing allegiance to the
Chief Minister, were removed. The
report again says that they held a
paralle] session and elected another
Member as the Speaker. The report
further says that a number of Con-
gress—I MLAs ang AIADMK MLAs
as well as ex-Ministers, entered into
_the House and took their seats at
3 pm Out of 222 members only 110
Members attended and out of them,
only 99 voted for that taction,
Twenty-two Members were thrown
out by the Speaker, ] am reading all
thig from the report. ‘Then it says
they allege that the Speaker had
allowed goondas in security clothing
as well as in civil dress inside the
Assembly and that he had unleashed
brutal police terror within the As.
sembly against the Members. It further
says that they trieg to drive away ali
the Members within the Assembiy so
that they could not only have the
Assembly of their own but also the
* Assembly Memberg of their own.
Lastly, the report says that two per-
sons are claiming themselves as the
Speaker and several MLAs assert that
they have not suffered disqualifica~
tion. No Assembly cap function
smoothly with these rival claims.
Then it says that pandemonium that
prevailed in fhe House at 12.00 hrs,
and 15.00 hrs, when <hairs wrenched
out mikes, paper-weights, chappals
etc, flew across and members engaged
n fisticuffs leading to injuries to some
“of them and police intervention, has
been one of the most sordid chaptler
in the anneals of the Assembly. It goes
on to say further that there is serious
threat of breach of peace resulting in
acute law and order problems. Finally
it says, it would appear from the
perly, normally, with every political
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deadlock in the State and 1 am, there.
fore, of the opinion that there is a
breakdown of the Coustitutional ma-
chinery.

SHRI V. GOPALSAMY. Similar re-
port was prepared against pr. Farooq
Abdullah also. it may be repeated.

SHR]I GHULAM RASOOIL. MATTO:
One of the most extraordinary things
that has come to light from this re-
port is the report of Mr. P, H Pan-
dyan, directing the Police Commis-
sioner to enter into *the Chamber and
clear it of all the persons—] do not
know how he has used this language
in his report—ang restore law and
order, In the circumstances, it was
essential for the Government to do
what it did. But now what is to be
done about it? As Mr. Gurupada-
swamy has very clearly stated all is
done that has beep done, we should
forgey about that, we should Jlook
ahead and for that purpose I would
request that the electiong should be
held in Tamil Nadu as early as pos-
sible. As g man belonging to a re-
gional party I woulq request different
factions, Anna DMK, DMK and
ofhers, to close their ranks Lecause
only when they would close their
ranks they would be able to give a
stable Government to Tamil Nadu,
Right now we see three equidistant
forces coming up in Tamil pnadu.

SHRI V, GOPALSAMY: First o*

all you come out of the Congress

grip, Sheikh Abdullah ill tumn in
his grave. (Interruptions).

SHRI GHULAM RASOOL MATTO:
I woulq submit to them that they
should close their ranks and fight
elections. Only then they would be
able to give stable Government,
stable Ministry to the Tamil Nadu
State,

With these words [ support the Pro- -
clamation,

SHRI ALADI ARUNA alias Vi
ARUNACHALAM: The hon. Member -
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[Shri Aladi Aruna alias V. Arunachalum’)

" stateq that the Governor has men-
tioned that the candidates were not
allowed, This is not correct, It is
the allegation of Neduncherhian, not
.an observation of the Goverror,

THE DEPUTY CHAIRMAN: Shri
Sutya Prakash Malaviya,d Ahsent ghri
. Ram Awadbesh Singh,

st vm wadw fag (fage)
ERLEILIT q—?:'w, T+ €To UHo Fo
HT o THo FHo &F HWMAT  Haeq)
T St FEA FT ST VE € IT 9%
TH &7 AT @ 9v | 7 qe weer 2
IEHT THFE FI IHS GHTIT FT AR
IAFY aftz ot qF AL A4 | wedy oY
ag wamy § fF & SeEfmEw g
FYTIAT H, IGY Y ATJTEAXT FAT ALY
s% fgam d qaT gur § (suam)

IaaEta . H19 T & gfac
J5q AgAq 91T FZ W3 (ATAIA)

fuamadn fag: ¥ & 39
faa®, qe@r & ) W ag =
A FF AT AT GeAT FT AT AT

qEIEAl, 9IRT 356 H fFqAr
SETART AT TEHML U AT R
#T 1§ HATIT FIAT T ] ITHTOF

AT 3 afewaTs Y qeFrT AT IaE
ﬂ%(raa“r FI T FAT | qg I A4V
AT AE & | g NTVA THE W Az=
GHAA 9T HIER NE F FT
HqTAT | qg TR 24 T feaw & Tt
& fr offt @ T woww § qsrd @
ARG FUF” AT § TEAT fasra 2
9T 356 #1 FEAATA I |

gena HR gry jaray & @ faaw
§ e Aqa@t (st vRER mEw) o
strdl w7 fag & @@t fear w9 ag
g fafmeee & 7

st T madw fag : S T

fag = am go-ga frawT arEw-
Tufaeee aa1 foor o Ao FE = A
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forat | w8 & &% HITHT JTC-ATHT
8 ar S afaary, § O T
qm:ra%ammq%?ww“rmﬁ‘
TR WOl ARGH w7 qfemde WO
Sfer 7o a9 wg faar e g owwdT
TEY FTA | T A4S FIGHT TAT TR
GRARA

Tt AT qIEg : What statement did
he make when he was 'he Home Minister?

Wt T wauw @y o wg feed ¥
aifed

= TR qEw o aF 9 fae
gt fafreee ¥ arourest # GTHIA A
feafar fwar wr oz wOay  @g

ghm |

#t TR wadm g 0 3afaa 5
9 IS 7 wF AT WIGFT HIEAT J9H
faar aTT AT °T | ONTT § werar
IF OF 9% foara arar o F8 a1
STOFT gvsT 79 gt d fre =
gy, AT 7T =uer g9 s § 7
FT A7 ) ATGY HOH At T TFA
w1 A AR gF ag 9 | Ay 9%
et frewr wost A g @
qr |

N FEgEAT W g
AT TAHT T UF ST ATIAY AZ °qv
anife qTF A aAdw w 9T, ..
(sa=am)

ot T wadw fag: Aow fraw
TAT H WO FTAT mraﬁrq-amﬁ THo qto
qH(g F FARAT TF AT FC TEY HAT
a1 | zafag qiaw 815 Tfq gF T8
ur I U A G KT, ... (3q8E0T)

il TITART aTdd ¢ 07 TIH qIe o
fag o, Afagar & am g wF
s

ot uw sader f4E 0 woEr wa
F@ w6l fqurn, AT a@F g
o gfifag a9 W OR...
(wwaaT)

A\

¥
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ot TATT AT ¢ ST W FE B
g A g dw }. . (smRaw)

*ft T wadw fag : g frded
.. (=maEw)
Iqgamafa: aw faar o2
Fifad |

it Tw waaw fag AT,
aﬁmﬁquwawmnm Y
wE W R e A1 S 9y oF
uged #1 arq gg fawadr 8 FogER
gfaara ¥ o F geiaiee oW
YTALT 2T 2 1 AT gorAnr  faedt
FY ATRITHAT AT ] | AL TR
T STEaTT g7 Y 73 w9 T3 &

. gFAT AT | TF USkE & w7 § TSI

4

FIH FAT & | 30 G F FW A
Tt F ot Ry E | fage ¥ oA
1968 ¥ ogdr far T
I FT GIHTT J WA T FT FEHTL
IS A ag 45 w1 IR
a1 3aFT fra fear | agr feoen &
e F7or faz F g aadrs
ok fex grer ;e sger firr
fer 1 g & 9 @ @
g1 T4 EToTH oo HIX o THo Fo
aet w1 FEw S owifEy,  Aew
orat Stfge ( § grg A3 &)
mwa‘mmgmgﬁ?wéo
__Wo Fo AR €6 THo Fo Al
T K draqr  FgT 1 F st
"I ATgg W T@ AT § HEHA
g fF oard S A e A
&o THo Fo HIT Ho WHo o &
R SATET § SATAT ASETR WU R
el g ardl Y, a8 fowr §
& T oF A oA afeag
merfa EEICIE a°rer FA

nl

Lo GATE | gF UHEIEr & 6 S
FI A gE ol O X YU Wl
¥ 2 g w1 Uwgft & Af9-
qraw g7 qay gu F4rd ol
¥gl, g8 99 fwwre oz & | saAr
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*¥ a3 A qG I dHAT B ..
(=aam) |

Suawald ¢ wEaifagTied @
TS 2 e s

it vrw wadr fag o wenaar, &%
FIE HFIAGTHZN W5 ¥ A FFT )

ITAAR ¢ w1 w7 f5a o &t
qarT frar & ag gaariaaraz & 0

st T wraew g o aae oAt @
& sgar =Tgr R GEr desAduadaw
oI AgTAfaw & fFmdar off 3w ¥
7E gAT B, ... (IwmwW)

Iaawnata : arg qiw T fafaees
qTAA ¥ W AT § | SEE 9gH
fafre @t gamm feoag #ar 31 oot
TFT G F AT 8, AT AT Fedr
FAfera o

=it T e T5g : gumw w S &
mag ! SR Fn wfamgEw
Qe A1ST @0F Z qre, § wgm f
e 98 ot ¥ 5 omar 6 A fen
@ | AT GEY AT ®E 9T HeT
FAT ? IR wel fa & g (wfqeex &1
smE s At fr FoEm A 1a
# Fger |rg A g ff o fage ¥ oawe
AT I T FTHT F1 €A €, 987 9T
T e FEXGUTE @I E | T
WA g & 183@@&1&@*{&%
gaT A 3 ard@, gt F few e
mﬁﬂﬁwmwﬁmﬁwﬁ
wes feamme e faan 1 o e ey,
qzmsﬁfagrtafrwaamr , SHET &
us%ﬁﬁaﬂm"rwaﬁaaﬁ"gﬁwﬁ
™. ...

A A: NFAR A 4T qifay,
fagre g7 = AfAT |

st T wadw fag ® @ wwAT
mgmgg%ufarsr’muar St AT W
gg @19 g%d & fw BT 0T AR
a—gﬁ? %ﬁ'{ﬂsﬁtruﬁmaﬁ

2072 RS—10 .
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[ wrg sgaer fag]

T FI #T gF @Al § Al SEH
TS ol wram 47 | A3, AHAAY
7 ot foufs dar w0 1% O SE-
AA%7 F1 q% : qfz  FAST TA-
R FY g ¥ gz A w4 fw
T ZAVT G & F94 &1 AL A
3T faar wer o1 A ag fRamae
e g aar | gafea  wEear ¥ 39
Hror & faenida wear gui FuA
gro UHo Fo ’fT'(Qo glo THo Fo
F g Fasi g wvee wear §5 F
oH e gY afdadrg & Fud &0
aEEr v g AifE ww & fan gAe
o &g fow oF & war &,
sHda & aa fawarg awr I
LCARE I I N
SHR] THANGABAALU:; Madam
Deputy Chairman, I 1ise to support
the proclamation made by the Cen.
tral Government gnd the action taken
by the Government of India in regard
to the state of affairs which has
occurred in Tamil Nadu on the 28th
of January,

Madam, with all nain and humility,
being a Tamil ang also as 1 was one
of the eye-witnesses to that day's
incident) which took place in the State
Assembly of Tamil Nadu (Interrup-
tions)

After the demise of Shri M. G.
Ramachandran the former Chief
Minister of Tamil Nadu, thers was a
peculiar situation in the State. The
people in the AIADMK were divided.
One faction is led by Mrs. Janaki
ang other faction is led by Miss Jaya-
lalitha, In a confused state of aflairs
hoth the factions were claiming  the
leadership of the Government,

Al that pomt of ume, as per the
Constitution, the Goverttor of Tamil
Nadu askeq the maijcrity group led
by Mrs, Janaki Ramachandran 1o
form a  Government, and she was
given an opportunity ts prove the
majority in the floor of the Assemb-
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ly. On the 11th she took oath and
she was given threc weeks’ time to
prove the majority,

Qur leader shri Rajiv Candhi has
been very clear, and he advised the—
Congressmep in the Siale also very
categorically that Congressmen should
not interfere in the internal affairs
of the AIDMK politics, We were com-
pletely off from the s:ene of happen-
ings in the ATADMEK wnether it was
the Jayafalitha faction or the Janaki
faction, If the Congress had thought
otherwise, the Centrul Government
woulg nog have allowed Mrs. Janaki
Ramachandran to form the Govern-
ment at that time,

SHRI M. VINCENT: 7bat is ihe
problem, ~.

SHRI THANGABAAILU; That 1s
your problem,

SHRI M, VINCENT: You will not
win even ten seats in Tanil Nadu, I
am quite sure of that. (Interruptions

AN HON. MEMBER: Are you an
astrologer?

SHRI THANGABAALU: The Con-
gress Party at no point of lime indulg-
ed in the inner.party affairs of the
ATADMEK, That was proveld all along.
Three weeks' {ime we gave to them
to form 5 Government under the

Constitution, ¢ JEpEp—

SHRI ALADI ARUNA ahes V.
ARUNACHALAM: You gaye?

SHRI THANGABAALU: Yes, we
gave, We are proud, we gave We are
The ruling party at the Ceulre, We
have the authority tc give. We gave,

SHRI ALADI ARUNA ¢ligs V.
ARUNACHALAM: Now we under-
stand how the Centre is uvsing the
Giovernor as tool. (Interruptions)**

THE DEPUTY CHAIRMAN- I{ wil®
not go on record,

.Mr, Thangabaalu if you can finish
within five mnutes the Minister can
reply and the matter would be  over

*#*Not yecorded,
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SHRI THANGABAALU: You  have
given so much time to others,

-~ THE DEPUTY CHAIRMAN: Time
s very short now, Tre Mirister has
[ to reply, So, p'ease b brief,

SHRI THANUGABAATU:. On that
day it was due . the conduct of the
Speaker, Shr1 Pandiyan. Fuast at [0
O'Clock he arltouaricd the Heuse witn-
out any concrete proof with him,
just by coming to the Housp and an-
nouncing that five Members of the
Congress Party resigneq withou, any
report, 1 would like to say th~ letters
attached here is very <clear. Five
Members jointly gave a letler and in
that letter they say that they resigned

-odiom the Congress, It is afterwards.
t is not previousiy. It was only
te'ephonic talk, Only tc gain time, to
musler strength for them he did so.
It is well proved, Again he ad;ourred
the House at 12 O'Clock just aftler
coming to the House and derlaring
seven Members of Miss Javalalitha
group disgualified. We are all w=ll
aware of the provisions of the Dis-
quahfication Act. The Spesker did not
haye anything in hig mind to see that
the Constitution provisicns were ob-
served properly.

Again the majority in the House
“gilecteq a  Speaker. Thev say it is
Copstitut onally  wrorg.  Oup  friend,
Mr. Gopalsamy was also teiling that
they were not there at the time cf the
election of the new Speaker. 1 was
a witness at thay time, (Dhiterrup-
[ons)

SHRI V. GOPALSAMY; We did
not support that move, You dont
understand what { said,

SHR]I THANGABAALU: I under-
stgnd you correctly. Not only the

ongress, bul a'so the faction led Ly
¢Misg Jayalalitha, CPI, CPM, DWMK
. party all were there at that time,

SHRI ALADI ARLNA  ahas V.
ARUNACHALAM: No partv has a
right to elect a Speaker. This is the
provision,
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SHRI THANGABAALU: I am tell-
ing you about. ..

SHRI ALADI AR 'NA «dahas V,
ARUNACHALAM: You sueak aboul
the defection law and other formali-
ties whepy three day~ clear notice is
necessary to remov: 1he Speuker,
Then how can he elect a Speaker?

SHRI V. GOPALSAMY: It is the
Congress (1) and Jayalalitha faction
who conducteg a para'le! session, It
is in the reporf TRe.d the report.

SHRI V. NARAYANASAMY: CPI,
CPM allies were also thura,

SHRI THANGABAALU. My friends
from the other side spoke ahout the
Congress party betraying the Janakl
faction, The Congre.s party never
to'd them or never blessed them that
we wil]l support at any point of time
because the Congress party has got
itls own ideology ang its own stand.
We will lake necessary sleps in the
interest of our party bat not in the
inierest of any other pofitical party.
They should not think that the Con-
gress party gave them assurance We
never gave them our assurance,

Our hon, friend, Mr. Aladi Aruna
has said that one of our Congress
Members had threatencd the Chief
Secretary in his Chamber in the As-
sembly My humkle submission is
that we were also therp at that time.
Our elected representatives were not
protected and there was law and
order problem. Our Members were
beaten by the rowdies of the AIADMK
faction led by Janaki. OQur elected
representatives were inside the As-
sembly and police went and assaulted
them anhd beaten them.

SHR] M. VINCENT: Madam, I &m
unable to follow what Mr. Thanga-
baalu is speaking,

THE DEPUTY <CHAIRMAN: You
better keep quiet then, you wil] fol-
low.

SHRI THANGABAALU: It was al-
leged that because thie Chief Secre-
tary was a Harijan that is why we
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have threatened nim, This iz not
correct. The Congress Government
gave the Chief Secretary’s post to a
person belonging to the Harijan com-
munity, Now, he is adviser to the
Governor. This shows our sympathy
towards the Harijan community in
the counfry and we the Congress
party are helping the Narijan commu-
nity ang we are uplifting this community.

SHRI ALAD 1 ARUNA ¢lias V.
ARUNACHALAM; 1 know hy you
are elevating him.

L +

SHRI THANGABAAIU: They tulk-
&d about the Congress legacy. The
Congress leadership has said on the
27th evening in very categorical texms
that we will support only the undivid-
ed legacy of M.G.R, We gave great
honour and respect for the departed
leader shri M G. R.

SHRI DIPEN GHOSH:. How can
you say undivided legacyy

SHRI THANGABAATU: You ask
them, If anybody knowy corvect Eng-
lish they can know the meaning of
“undivided legacy". (Inferruptions)

THE DEPUTY CHAIRMAN: Please
keep quiet for som, time, He is con-
clyding,

SHRI NIRMAL CHATTERJEE: In
Meghalaya it was the divideq legaey.

SHRI THANGABAALU. They also
talked about majority and minority.
They also said that the Congress
wanted to form the Government I
would assert that my leader ang my
party never wanfed to form the Goy-
ernment at any stage...  (Interrup-
tions)

SHRI V. GOPALSAMY : You will
never form 1He Government,

SHRI THANGABAALU. We will
form the Government.  EBven if DMK
and AJADMK Janaki faction unite
together (hey cannot defeat  the (on-
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gress, 1 know your sinister move, The
Congress will never be defeated in
the country* ang in Tamil Nadu also,
without Congress no DMK or AIADMK
can form the Government,

SHRI V. GOPALSAMY- Your Con- ’\
gress party is already burled thou-
sand feet deep,

SHRI THANGABAALU. We will
form the Government there.

SHRI T R. BALU: Are you ready
to hold the elections in Tamil Nadu?

SHR1 ALADI ARUNA clias V.
ARUNACHATAM. Are you prepared
to have the elections? You will be

crushed, .

THE DEPUTY CHAIRMAN: Pleas“r
remembey that you are sitting In
Rajya Sabha, dInterruptions)

SHRI V. GOPALSAMY; If you con-
test elections, you will lose the depo-
sit money in al]l the constituencies,
(Interruptions)

THE DEPUTY CHAIRMAN: Please
sit down. No comments, Mr. Thanga-
baalu, please conclude now.

SHRI THANGABAALU: Medam,
Deputy Chairman I would also re-
mind anq reiterate in this House, as -
our friendg threw the challenge, 1-arii ¥,
challenging them that witheu; Cone
gress, no party in the State will eome
into power in future. (Interruptions)

SHRI ALADI "ARUNA qlias V.
ARUNACHALAM: et the Congress
contest alone, We will accept this

challenge,

SHRI THANGABAALU. shri M. S.
Gurupadaswamy was telling ‘that
there should be a national politics,
and Tamil Nadu should come to the
national mainstream. 1 certainly wel-~
come his move and also at the insti-
gation from our beloved friend Shri
V. Gopalsamy he said that Congress
should not come to power 71 can tell
you Mr. Gurupadaswamy and Mr.
Gopalsamy, both Swamys cannot play
any role in ‘Tamil Nadu hereaffer,
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(Interruptions) 1t is only the Con-
gress (1) ¥nich wil] bring Tamil Nadu
to the national mainstream of politics
under the dynamic leadership of Shri
;*Rajiv.  Gandhi. President’s Rule is

 Welcomeq by one and all and people
of Tamil Nadu gare relieyed from the
disastrous sinister rule and we are
the only party which wanted quick
elections. (Interrupfions)y We mnever
said anything against 14te Shri M. G.
Ramachandrd®. [ can stang by it,
{Interruptions)

SHRIMATI JAYANTHI NATARA-
JAN: We will give the Speaker Vishwa
Ratna.

~ THE DEPUTY CHAIRMAN: Please
J&ish now. [ will call the Minister now.
I am calling the Minister now,

SHRI THANGABAALU. Madam, De-
puty Chairman, 1 will take 5 minule to
finish my speech, The Prime Minister and
the Congress (I) party categorically as-
sured the people of Tamil Nadu that we
will conduct clectiong quickly and on be-
half of the Congress party, Y also appeal
to the hon. Minister and the Central Gov-
ernment to  conduct elections  quickly
through which the people of Tamil Nadu
must get the popular rule,

~ THE DEPUTY CHAIRMAN: Thank
.

SHRI THANGABAALU: Madam, I
conclude by saying that the undemocratic
speaker Mr, P.H. Pandiyan mus! be
removed immediately and our  beloved
friends from opposition benches said that
we are creating precedents, We are nof
creating precedents. Precedents are  al-
ready there in Punjab and West Bengal. 1
am telling you one more thing, Such cases
cannot be compared with Mr., Pandiyan
and that kind of Speaker we have. We
ar proud that our friends are having
that kind of a Speaker and they said, we
are supporting the action of Mr. Pandiyan,
We never supported Mr, Pandiyan’s actions
in the Assemby or outside even when DMK
MLAs were suspended by Mr. Pandiyan
arnd the ATADMK Government, we oppose
it,

SHRI T. R. BALU: No, you sipported,
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SHRI ALADI ARUNA glias V. ARU-
NACHALAM: Can I read the proceedings?
They are here,

SHRI THANGABAALU: I request the
hon, Minister, through you, Madam,  that
an cnquiry must be conducted into  the
commission and commissions of the 23-day
Janaki Government,

With these words, I conclude my spech,
Madam. Thank you,

SHRI P. CHIDAMBARAM:
Madam Deputy Chairman, one of the
hon, Members recalled the tradition of the
Tamil Nadu Asscmbly that befure  the
business for the day commenced, the
Speaker would read a couplet from Thiruk-
kural. [ thought I might follow that tra-
dition at least for this occasion. One coup-
let goes thus :

Arivudayaar aavadharivaar  arivilaar

Aghdhari Kallaadhavar,

1 transfers thus: The wise foresee what
is to come; the unwise lack in that wis-
dom. The wisest among all, 1 believe
wag the late Shri M. G. Ramachandran
who, in his last will and testament, had a
premonition that his party would split after
his passing away. The Congress  party,
since the 24th of December, 1987 and uatil
the 28th of January, 1988 did everything
possible to bring the two factions of the
AIADMK together so that they might con-
tinue the Government which was formed
by Shri M, G, Ramachandran for the
remainder of its term. In fact, I  was
surprised by one thing. I can understand
the passion of the Members belonging to
the ATADMK. But I cannot understand
the unquestioning faith and belief which
certain other Members belonging to certain
other political parties and hailing from
other States have in what appears in news-
papers. But even going by what appears
is newspapers what did the Congress party
do, what did the Congress leadership do
and say in the period of 34 days between
Shri M, G. Ramachandran’s death and the
sordid events in the Tamil Nadu Legisla-
tive Assembly? When Smt, Janaki Rama-
chandran met the Prime Minister, she was
clearly told that her first duty was to
unite the two factions of the ATADMK
party. When Miss Jayalalitha met the
Prime Minister she ws told that she mpust
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also cooperate so that the two factioas
could come together.  Even earlier, even
while the body of Shri M. G. Ramachan-
dran was lying in State and Shii Nedun-
chezhian had assume( office as  inlerm
Chief Minister, 1 know, the Prime Minis-
tey called him and his Cabinet colleagues
and assured them that the Central Govern-
ment would continue 1o extend support
to the State Government, that the Con-
gresg pary would continue its friendship
with the AIADMK party, but g heavy res-
ponsibility had descended upon them to
majntain unity, maintain law and order and
muaintain peace and work for the progress
and developmeny of the people of Tamil
Nadu. Unfortunately, Madam, the party
split, ~ We have no sense of satisfaction
or pleasure in that AIADMK 5 split. In
fact, we ganticipated, and we said so, that
a dividled AIADMK would only mean
political instability patch-work compiomises,
opportunist alliances and mockery of de-
mocracy. The first political party in the
whole country which demanded elections
was the Congress-1 Party speaking through
its  General Secretary shortly after 12
Noon on 28-1-88. No other party had
demanded electiong at that moment, May
I read a portion of the statement issued on
that day? After referring to the effortg to
maintain unity we said,—

“The efforts of the Congress-I have
been in vain, In the circumstances the
choize before the Congress-I was clear:
Either politica] continuity through a
united AIADMK or fresh elections, Any
other option seemingly possible would
have only meant instability, patch work
compromises, oppoTiunist allianceg and
mockery of the democratic  process.
Congress-1 has, therefore, taken the
only other course which ig available to
it. Congress-I hag decided to use its
legislative strength to vote against the
continuance of Shrimati Janaki Govern-
ment. The vote will make it clear that
Congress-I demands fresh elections  in
Tamil Nadu so that the people would
have an opportunity to elect 5 Govern-
ment of their choice which will assure
them stalility and progress and which
will up’toid the unity and integrity of
India. Congress-I will continue to press
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for this demand bolh inside and outside
of the Legislature,”

Every other par.y foilowed suit,  But 1
was sulpuised to hear an hon. Member bew
longing t1Q the CPI(M) and ap hon, Membe:’ix
belonging  to the Janala Party. Aad as
a mailer of pure coincidence, even whi.e
My, Gurupadaswamy was speaking I re
ceived a leter writtep by the Vice-President
of the Janata Party in Tamil Nadu,
Shrimati Lakshmi Krishnamurthy, ‘The
letter refers to some other matiers, and
then it says,—

“It is with , sigh of relief thay we
received the welcome change in the
Tamil Nadu pol'tical climate. Without
being swept off our feet, let us hope
that th:g will be the beginming of "aa X
S.ate’s relurp o samty.” ?
How muany voices ig the Janata Party

speaking in? 1 have no doubt that if Mr.
Gurupadaswamy’s position 1s the official
position, it will reverberate throughout
Tamil Nadu and that will be the last nail
in ths Janata Party’s coffin in Tamil Nadu,

The CPL(M) criticised us and I fal to
see why. Read the Governor's  report,
What does the Governor's report say? “At
12 Noop after the Speaker adjourneg the
House for the second time, after disqualify-
ing six members belonging to AIADMK
(Jayalalithy Group)....”"—the Governor's
report says—". .. .the Congress-1 AIADMK
(Jayalalitha Group), CPI CPI(M), etc.
held a parallel session, elected o Speaker
and passed two resolutions,” Siiting here
in Delhj in the Rajya Sabha it is possible
to have selective amnesia. But the people
of Tamil Nadu know what political posi-
tions the parlies took on that day, the
political positions taken by them the next
day, what the State level jeaderg issued by
way of statements. Therefore, while it
may be conyvenient to stand up here and
oppose his maotion. .. X

SHR1 DIPEN GHOSH: CPI(M) did n
oppose the motién,

SHRi P. CHIDAMBARAM: But he.
criticised us for what happened at 12
Noon. Your party was as much a party.
to what happened at 12 Noon ...
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SHR1 DIPEN GHOSH: Here also we
are nOt opposing your motion.

'SHRI P. CHIDAMBARAM: [ am not

-

£

“saying that you are opposing the motion.

[ sad some Mcmberg are opposing and
[ said, with  selective amnesia,  Your
pariy- was as much 4 party to what hap-

pened at 12 Noon opn thar day. That is
all that 1 am trying to say
SHRI NIRMAL CHATTERIEE: You

were preseny therc,

SHRI ALADI ARUNA d«fias V. ARU-
NACHALAM: You were all mostly res-
ponsible for the violence, the Congress
also—Bat is the allegation. In  some
areas there is agreement and in some
there is no agreement

SHRI P. CHIDAMBARAM: We will
talk abon(  violence a little later,  Mr.
Aruna: I did not interrupr you, What hap-
pened op that day.

SHRI NIRMAL CHATTERIEE: Press
reports said thal you were present there.

SHRI P, CHIDAMBARAM: You are
not reading the report correctly, In para 4
of the report it is said—

“A little later the Opposition membery
belonging to Congress-I, AIADMK
(Jayalalitha Fasction), CPI and CPI(M)

ete, are reported to have held a parallel
session and’ elected a Congress (I) Mem-
ber, Mr  Sivaraman, as Speaker after
Jdismissing the present Speaker. Mr.
Pandiyan, from his post. They also
passed the following two resolutions:

(a) Expression of no confidence in
Mrs. Janaki Ramachandran’s Govern-
ment; and

(b) Adjournment of the House sine
die.”

We were together on the 28th, 1t may
suit your convenience not to be together {o-
day. But the people of Tamij Nadu know
what happened in the Assembly on the
28th January,

Madam, the genesis of the crisis was
that a minority Government was inducted

[8 MAR 1988 ]

1

302

in relation to
Tamil Nadu

into oflice in the first week of January. |
do not wish (o take this oppourisnity to
comment upon what the Governor did.
The Governor, by his own statement,
said that he acted according to his best
judgment, that he acted independently and’
that he did not seek the advice of the
Centra) Government. [ accepy the Gov-
crnor’s position. But the Governor relied
upon aii.cle 189(1) of the Constitution, It
is my personu] view that the relevant arti-
cle is 164(2) of the Constitution. Bul
since that  chapter came mercifully to an
end on the 28th January, 1988, it is nct
necessary (o comment upon what happened
at that time, Bui the problem arose be-
cause an avowcdly minority Government
was inducted into office without ascertain-
ing whether they had even , fair chance
of securing a majority of the Members of
the State Legislature. What happened in
the 23 days during which Shrimati Tanaki
Ramachandray was in the office of Chief
Minister is perhaps the blackest chapter in
Tamil Nadu’s political history,

SHRI ALADI ARUNA glias V. ARU-
NACHALAM: You are wrong, It is not
a black chapter. What are you doing in
Meghalava? Whay happened in Meghalaya
has not happened in Tamil Nadu...
(Interruptions) ...

THE DEPUTY CHAIRMAN: No
terruptions, please. Please sit down.

in-

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: What are you doing in
Meghalaya? You are buying the MLAs
there by offering postg of chairmanship and
other things, We know what moral right
you have to criticise it as a black chapter

(Inrerruptions) What are you
creating? You are creating » red chapter
here? ... (Interruptions)

SHRI P, CHIDAMBARAM: Madam,
after the honourable Member has comple-
ted his inferruptions, I wil] continue,

THE DEPUTY CHAIRMAN:
inferruptions, please.

No

SHRI P, CHIDAMBARAM: Madam,
during the 23 days in which they were in
power, they were gupported by vested in-
terests and powerful lobbies and it was ¢
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period in which they cynically manipula-
ted office ang authority and did  grave
damage to the administration and to many
programmes ip Tami Nadu. The Gover-
nor of Tami]l Nadu and his Adyisers are
undoing the damage done during those 23
days and many decisiong are being reversed
and will be reversed.

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: He has not slated like that,
The  Governor has not stated like that.
It is iotally wrong. I strongly refute it.
The Minister is deliberately misieading the
House. The Governor has not stated any-
thing like that,

SHR] P, CHIDAMBARAM: 1 am
talging about the present Governor.
* Madaun, the honourable Member is not lis-
teinng 1w me properly. I said Madam,
“the Goveinor and his Advisers...”,
which meang the present Governor. 1
sa.d that the Governor and his Advisers. ..

SHRI ALADI ARUNA alias V., ARU-
NACHALAM: They are all your charges.

SHRI P, CHIDAMBARAM: ... are un-
doing the damage which was done during
those 23 days’... (Interruptions)

THE DEPUTY CHAIRMAN; Whatever
is being said without my permission will
not go on record,

SHRI ALADI ARUNA aqlias V., ARU-
NACHALAM: Including the Minister re-
ply?

THE DEPUTY CHAIRMAN: I said
that whatever is being said without my
p.rmiss'on will not go on iecord,

SHRI V. GOPALSAMY: Madam, ...

THE DEPUTY CHAIRMAN: Nothing
will go on record. How many times will
you interrupt?

SHRI P. CHIDAMBARAM: Madam,
the Congress(I) Party is » politica] party
and is entitled to take a politica] decision
for what it sees as being in the Best in-
terests of the people of Tamil  Naduw.
Other political parties can take a differem
view. I am certainly not quarrelling with
the right of another politicaj party to act

[ RAIYA SABHA ]

in relation to 304
Tamil Nadu

according to ils own best judgment, Al-
lianceg are made and friends are made, Al-
liances are broken and friends part, As
some one said, even blood-brothers part.
These are the ways in which politics un- -~
folds depending on events depending on
how people see the events, How did we
see the events? We saw the events as they
unfolded in the following manner:;

We tried our best to preserve unity in
the AIADMK., But we found that a rump
had more or less usurped all authorily
and was cynically manipulating office and
authority to protect itself and to sustain a
nunority Government. We found  that
money flowed freely, We found that they
were using every trick 1n their bag to lurs
and attempt to win members belonging to
other political partics. We found  that
there was not popular support for that
Governmert, On the contrary, there was
popular revulsion that that Government
had been inducted intp oflice. We found
that there was pno chance for that Gov-
ernment to ever secure the support of the
majority of the Members of the  State
Legislature, And once you come to that
conclusion, it is the duty and the right of
the Congress party to use itg legislative
strength to vote aga.nst the party in
power. The CPI voted against the Janaki
Ramachandran Government,  The CPM
voted against the Janaki Ramachandran
Government, The DMK, or at least 8
of its Memberg who were allowed inside -4
the Chamber at 3 P.M., 4 who were shut
out—although Mr, Gopalsamy and  Mr.
TR, Balu in a very passionate manner,
today defend the Speaker’s action; 8 of
the Members were allowed to come in
and. .,

SHRI V, GOPALSAMY: Mr, Chidam-
baram, we never defended him. I will be
the last person to defend the  Speaker’s
action. I condemn hig action. Even to-
day I condemn hig action,

<

SHRI P. CHIDAMBARAM: Thank you,
They voted- sgainst the Janaki Ramachan-
dran Government. If the CPI voie is
a vote on principle, if the CPM vote is a
vote on principle, the Congress Party’s vote
is no less a vote on principle, The Con-
gress Party uvsed its legislative power to
vote out the Government. I put this
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squarely to them, that the Congress Pary
was duty bound to use its legislative stren-
gth to vote out 4 minority Government,

And we did just that.
—

A —

Madam, today, the AIADMK Janaki
‘action hag wop some new friends. This
is what we anticipated when we  spoke
about opportunist alliances. I find the love
growing between the DMK and AIADMK
faction. (Interruptions)

SHRI ALADI ARUNA aliags V. ARU-
NACHALAM Tamil Nadu)..*

SHRI P, CHIDAMBARAM: I find Mr.
Ram Awadhesh Singh rushing to your
support today, (Inferruptions) All 1 can
say is that with friends like Mr. Ram

~v Awadhesh Singh and the DMK you dc

N

3

!
{
i

enot need any enemies. (Inferruptions)

SHRI RAM AWADHESH SINGH
(Bihar);*

SHRI P. CHIDAMBARAM: Madam,
since I was present when the conversation
took place, I cap assure you, Madam,
that the Home Minister did not at any time
assure Shrimati Janaki Ramachandran of
the  Congress Party's support, In fact,
the Home Minister made a statement to
this effect, both in public...

SHRI ALADI ARUNA alias V. ARU-
NACHALAM:*

SHRI P. CHIDAMBARAM: I am not
here to oblige Mr. Aladi Aruna, He |is
resourceful enough to produce  whatever
evidence in his support., I am speaking
about the facts which are within my
knowledge, and I am obliged and entitled
to state facts which are within my know-
ledge. The Home Minister did not assure
support of the Congress Party to Shrimati
Janaki Ramachandran. On the contrary
when the Home Minister and Shrimati
Janaki Ramachandran spoke on the tele-
/Phone—this is a matter of public know-

y ledee, because the Home Minister made a
statement to that effect; he also referred to
it in the other House, although I have not
seen the record but T have seen the state-
ment which was issued in the

*Not recorded. :
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Press—the Home Minister pointed out
to  Shrimati Janaki Ramachandrap that
the Congress (I) was extremely unhappy
and distressed about reports that her fac-
tion was trying to win the support of a
few members of the Congress Party. After
that, things took a dramatic turn and we
decided to vote against the Government.
We are proud of it and we stand firm by
this decision and we are sure the people
of Tamil Nadu will support that decision.

306

Madam, I do not wish to comment on
the Speaker, He is still the Speaker in
officc. He is a constitutional authority,
I have heard the views of the hon. Mem-
bers, One can have two views on the con-
stitutional position, There are precedents
where, while imposing President’s rule, the
Government had rescrted to Article 356(i)
(c) and had suspended the second proviso
to Article 179. All that I can say at
present is that the Government has taken
note of the varioug views expressed in this

House. T cannot say anything more at
thig stage.

Madam, I wish to say one thing. Mr.
Baby critcised me for making 3 statement
that more rice is likely to be allotted to
Tamil Nadu. I wish to draw his attention
to the fact that I happen to be one of
the Members of Parliament elected from
Tamil Nadu, The Members of Parliament
elected from Tamil Nadu have a duty to
the people of Tamil Nadu. So long as
there wag a popular Government headed
by Shri M. G. Ramachandran, these mat-
terg fell within the purview of the State
Government, the Chief Minister and the
Minister-incharge and they were the people
to take up these matters. Once the Presi-
dent’s rule is imposed, the Council of
Ministers has the direct responsibility to
advise the President. I along with other
Congress (I) Members had appealed to the
Minister of State for Civil Supplies ...

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: Already there was a request
from the Janaki Ramachandaran Govern-
ment to increase the quota to 80,000 ton-
nes. She met the Prime Minister and re-
quested him. You have not made any new
representation. Why do you mislead by
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saying that you have dome that? (lmierrup-
tions)

SHRI P, CHIDAMBARAM: Sir, you
gava him something like 40 minutes, 1If
he could not say what he wanted to say
in 40 minutes. I am not responsible, !
am trying to compress my reply in 20
minuwes, [ am replying to Mr, Baby's
specific criticism. The Congress (I)
Members from Tamil Nadu had met’ the
Minister of State for Civil Supplies, Mr.
Aladi Arung is welcome to join us. The
Public Distributio System in Tamil Nadu
is under severe strain because of three
years of drought. W, anticipate tha prob-
lem- in- the summer months and we do not
want the price of rice (o rise in the open
market, Thercfore, we have requested the
Minister of State for Civil Supplies to
increase the quota of rice. The Minister
hag expressed hig sympathy for the cause.
He has said 'hat, This is something which
I- wilt do agaip and again and again and
1 will raise my voice in support of every
demand of the people of Tamil Nadu
along with mv colleagues of the Congress
(I) Party. [ »m duty-bound to Jo that.
If other Members from Tami} Nadu want
to join us, I will welcome them to join
us in defending the rights of ihe people
of Tamil Nadu. Whay is wrong about it?

I will conclude by referring tp one:
thing. A lot of criticism has been made
about who is loyal and who is not loyal
to Mr, M. G. Ramachandran and who
dig what jn the Assembly, etc.
1 c¢un only comment on what
Mr. Aladi Aruna said. I think
he hag disowned his leader, Mr. M. G.
Ramachandran posthumously like his lea-
der dwsowned ong of the statements made
by Shri Aruna whep he was alive. Let us
be clear on these things. (Interruptions)
If he wishes to disown hig leader posthu-
mously, that ig. his privilege. So far ag we
are concerned, we consider Mr. M. G.
Ramachandran a patriot, a nationalist and
One of the most secular leaders thrown
up by this country and by Tamil Nadu, Tn
fact, the Prime Minister, when he paid a
tribute to Mr. Ramachandran, said that
Mr, M, G, Rumachandrap is a  great
nationalist and a great Tamilian, He
fought against petty parochialism, He was
deeply comnmitted to the unity and integrity
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of Indin, He had 5 profound compassion
for all the disadvantaged sections of our
society, for the poor, for the depressed and
for the women, We value our friendship
with late Shri M. G. Ramachandran. The
nation hag paid ity homage and paid tri-
bute to. his secularism and pationalism by
conferring the highest title of Bharat Ratna
upon him. We believe that today
6.00 p.M, in Tamil Nadu, through fresh
elections. the people ol Tamil
Nadu will vote into oflfice a  stable
Government  which can work for their
progress and development. The Congress
Party like any other pary will enicr the
arena with a promise that they can pro-
vide such , Government, I am sure. Mr.
Aladi  Aruna  believes the same thing
ang I am sure Mr. Swaminathan
belicves the same thing. The poinf
is that I have great faith in the
wisdom of the people of Tami] Nadu, 1
have faith in their commonsense, [ have
faith in their judgment. Whatever gppor-
tunistic alliances are created, whatever cy-
nical manipulations gre done, the pcople of
Tamil Nadu know what is best for them.
and ttey will' not only support the décision
of the Centraj Government teo dissolve the
Assembly, to dismiss the Janaki Ramn-
chandinan Government and to call for elec-
tions, Sut when they go to the polls, when
they v e the pation will know that the
people vf Tamil Nadu have supported the
decisior 5 of the Centra] Government,

I ask now, Madam, for the suppcit or-
this Hcise for thiy Motion,

THE DEPUTY CHAIRMAN: I shill
now put the Statutory Resolution to vote.
The queslion is:

“That his House approves the Procla-
mation issued by the President on th2
30th January, 1988 under article 356 of
the Constitution, in relation to the Statk
of Tamil Nadu.”

The motion was adopted.

SHRI ALADI ARUNA afias V. ARU-
NACHALAM: Madam, the hon, Minister
thas totally misled the House by hiding the

'
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Congresg withdrawal, That is why we walk
out in protest,

SHRI M. VINCENT: The hon, Minis-
ter...(Interruptions) ... T walk out. You
know why? To wasb you ouy from Tamil
Nadu politics,

(At this stage some hop, Members left
the Chamber)

THE DEPUTY CHAIRMAN: Now, Mr.
Na'war Singh to make a statement.

STATEMENT BY MINISTER

(), Iran-Jraq was—safety of India Na-
tionaly in Tebrap

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): Madam,
Deputy Chairman Members are no doubt
aware of reports regarding recent gscala-
tion of the tragic war between Iran and
Iraq through missile attacks on each other’s
cities, These have resulted in civilian
casualties on both sides,

Fortunately, Indian nationals in both
countrieg have escaped the ferocily of these
attacks. As the House js well aware,
Government have persistantly calied for
an end to this tragic conflict and urged
restraint op both sides.

W, have welcomed thg Security Council
Resolution, 598 to bring about a peaceful
settlement of the conflict and the efforts
of the UN Secretary General to bring about
its early implementation. Meanwhile, in
view of the danger to the families of India
based staff of our Embassy in Techeran,
arrangements are in hand for their evacua-
tion by a special flight. This facility can
also be availed of by some families of
the Indian community in Teheran

It is proposed to arrange the evacuation
on 10th March, 1988. The security and
welfare of the families of the Tndi, based
Embassy staff. in Baghdad is constantly
under review,

SHRI V. NARAYANASAMY (Pondi-

cherry): Madam, Deputy Chairman, the’

Iran-Iraq way is continuing for maore than
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seven years only because of the sentiments
of the people of both the countries just to
show as to who i3 supreme. Madum,
actually both the countrics gpre fighting a
futile war. There is no purpose behind it.
The developmen; in both thg countiies has
been stalled because of thig war. I know
this personally  because 1 visited Iraq.
People are living jn ‘hat country under
tension and fear of attack at any time.
Even qur Indian Embassy people who are
living in the remote corner of Bughdad
had to escapg ths missiles which have been
sent by lran againy the city of Baghdad,
Madam, though both thesg countrics were
having steady development earlier, they
had to stop all the developmental activity
sincg they were concentrating on war, The
Hon, Minister has gated ip his  statcinent
that fortunately, Indian pationals in both
the countries have cscaped the ferocity of
these attacks.  Sa far thg Government of
Indip through our cmbassies has made
arrangemznts for the welfare of our people
whg are, living there in both.the countries.

[The V .ce-Chairman (Shri Jagesh Desai)
in the Chair].

Sir, we know thy; the people from this
country have gone to both these countiies
in connecion with executing the conliacts
and works which were undertakep through
the schemey of the Governmeni of India
and these people upprehend that their lives
will be in danger. For some time there
was ng attack by thesx countries on ecach
other. But now both the countriey are
attacking each other and big and important
buildings are being damaged. People have
lost their lives, FEven in the ocean our
Indian ships have been completely damag-
ed. Therefore. I would like t5 know {rom
the hon. Minister whether there was any
representation iroma the Indian citizens
who wanted to vacate Iran and Iraq be-
cause of the tension, mounting in those
countries,

Mr, Vice-Chairman, Sir, in Iraq T had
the opportunity to meet President Saddam
Hussain, I found from my talks with him
that Traq is for settlement. They are cven
fully respecting the Security Council Re-
solution No 598 and the small dilference
which is there hetween the two countries
cem: be set'led by negotiations. They are
very much dependent upon .our country,



